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LEGISLATIVE ASSEMBLY.

Wednesday, 15th March, 1933.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Mr. R. K.
Shanmukham Chetty) in the Chair.

STATEMENTS LAID ON THE TABLE.

The Honourable Sir Brojendra Mitter (Law Member): Sir, I lay on the
table the information promised in reply to supplementary question to
starred question No. 1812 asked bv Mr. Amar Nath Dutt on the 21et
November, 1932.

STRENGTH OF THE EMPLOYEES OF THE LEAGUE OF NATIONS SECRETARIAT.
7;1312 The total strength of the employees in the League Secretariat in 1932 was

The Honourable Sir Harry Haig (Home Member): Sir, I lay on the
table the information promised in reply to starred question No. 891 asked
by Bardar Sant Singh on the 21st February, 1933.

PrersoNs CONVICTED UNDER THE CRIMINAL LAW AMENDMENT AcT.

* 391.

Total number of persons convicted
though not necessarily sentenced
to imprisonment in connection

Province. with the Civil Disobedience Move-
ment under Sections 2 to 7 of the
Criminal Law Amendment Act 23
of 1982, during the month o

January 1933.
Madras: . . . . . . 25
Bombay . . . . . . 21
Bengal . . . . . . ..
United Provinces . . . . 66
Burma . . . . . -
Punjab . . . . . ..
Blha.r and Oruu . . . . 51
Centul Provinces, . . . . ..
Assam .

North-West Frontxer Provmce .
Delhi . .
Coorg o .
Ajmer-Merwam . ..

ToraLl 153
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Mr. G. S. Bajpal (Secretary, Department of ducation, Health and
Lands): Sir, 1 lay on the table the information promised in reply to
starred question No. 573 asked by Shaikh Fazal Haq Piracha on the 27th
February, 1938.

INCONVENIENCE CAUSED TO PILGRIMS AT BoMBAY AND KARACHIL

*573. With a view to promoting the comfort of pilgrims, arrangements have been
made to provide three ladders for embarkation at Bombay and' Karachi. Two of these
ladders will be available for use by pilgrims and one for use by coolies carrying
baggage.

Mr. P. R. Rau (Financial Commissioner, Railways): Sir, I lay on the
table the information promised in reply to starred question No. 604 asked
by Mr. K. P, Thampan on the 2nd March, 1953.

AMOUNT SPENT IN CONNECTION WITH THE MADRAS AND SOUTHERN MAHRATTA
RamLway STRIRE.

*604. (@) The Agent, Madras and Southern Mahratta Railway, reports that the
amount spent on account of propaganda is approximately Rs. 1,300.

(h) The Agent reports that the amount paid to Messrs, King and Partridge is not
vet accurately known but that it is estimated at Rs. 1,350 and that most of this
expenditure consists of fees for consultations and advice regarding employees agree-
ments and the correct interpretation of the Trade Disputes Act.

THE INDIAN FINANCE BILIL—contd.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
House will now resume further discussion of the mction that the Indian
Finance Bill be taken into consideration.

U Kyaw Myint (Burma: Non-European): Sir, if I might say so with-
out any impertinence, we have had a gomewhat dull debate on this
particular motion, and it ix my idea—I do not know whether my idea
will prove to be justified or not before I sit down—but it is my idea to
introduce a somewhat lively tone to the debate (Hear, hear), not by
interjections about love letters in jail, but by, if I may respectfully submit
to this House, speaking the truth—if anybody knows the truth—about the
political situation in Burma. But before you make up your mind whether
that subject is relevant or not, I shall be talking about a subject about
which I know nothing. That subject is finance. And that will perhaps
give the Honourable the Finance Member the chance of deciding whether
he ought to get up and raise a point of order when I do speak about
Burma.

You will notice, 8ir,—or you would have noticed, if you were not other-
wige distracted,—that I have a lot to spedk about. Greatness has been
thrust upon me. suddenly this morning, and I happen to be so fortunate
as to be the first speaker today. I think it was my friend, the Honour-
able the Finance Member, who told us in his reply in the general discussion
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«of the Budget that there were 40 speakers who had taken part in it. I
‘tlead not guilty to that charge, because I was not one of the 40. I had
'my innings against my Honourable friend, Mr. Maswood Ahmad, and I
rested upon my laurels.

If 1 may presume to talk about finance, I shall have fo go back to my
Honourable friend, the Finance Member’s speech made on the day he
‘presented the General Budget. I shall not detain the House very long,
because I know so little about the subject of finance. But I claim to be
one of the very few men who have taken the trouble of reading—after
-enjoying the oral delivery of the speech—of further enjoying the speech
by reading it not once, but many times, and I may confess at once that
it was not because I was in love with the subject, although I have great
respect for the Finance Member but that I was reading it for the first
‘time, because I had nothing else to read; and then certain passages roused
‘my ire and I read it again and again. But knowing well enough that I
was not in a position to controvert them during the discussgion of the
General Budget, not being in possession of sufficient information about my
own case a8 against the Honourable the Finance Member’s case, I held
my tongue, thereby proving to the House that I was a wise man. But
I have now had the opportunity of studying the Finance Member's speech
‘a8 one who studies a brief. I have even followed my usual custom, a custom
‘that is almost invariably fcllowed at the Bar, of marking in the margin all
the passages in my favour in blue pencil and those against me in red pencil,
In fairness to the Finance Member, I must say that there are as many
blue marks as red. Sir, having practised for nearly ten years at the bar—
and I say that to make myself sound, very ancient, even though I may
not look very ancient—having practised at the bar for nearly ten years,
[ have gathered sufficient wisdom to say nothing about the points in my
favour, because if an opponent says something in mv favour, the best
-compliment I can pay to him and to myself is to hold my tongue about
it: 8o that I shall devote myself only to those passages in the Finance
M:}:nber’s speech which I have marked in red. I shall not take very long
-either.

'?[:he ﬁrst' passage occurs at page 6. There, with the greatest respect
to him, I will say to the Honourable the Finance Member that I disagree
profoundly with his conclusions. This is the passage:

“In the first place, the results. as regards imports combined with the figures of
Inﬁlan production of such articles as salt and kerosene and cotton piecegoods, seem to
reinforce one of the points which I emphasised in my speech last year, namely. the
extraordinary {ioyvgr of resistance, in spite of diminished purchasing power, which India
shows in maintaining the consumption of certain standard necessities ofi the masses.’’

I take that passage to mean—I am open to correction by my Honour-
able friend—I take that passage to mean that the Honourable the Finance
Member, whken he wrote that passage, was obsessed with the idea that the
masses in India who, after all, form the vast majority of the population,
have what he calls an extraordinary power of resistance. I am glad in a
way that he has said this, because, after all, this is a compliment he is
paying to the masses. My interpretation of it is—I may be wrong and
T am open to correction by my friend—that the Honourable the Finance
Member was greatly impressed by the power of resistance that has been
exhibited during the appalling trade depression by the masses in India.
Certainly, viewed from one angle, that is a correct aspect. But I look at
the matter from another angle, and when I express mv point of view as
against the point of view of the Honourable the Finance Member, I
P A2
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express it with the greatest diffidence. I look at it this way. Sir: it is
not because the masses in India have any extraordinary power of resist-
ance, but because of a totally different reason. I have seen a little of
India. After all, in spite of U Ba Pe, the Separationst Leader in Burma,
and His Excellency Sir Charles Innes, we are still today a part of India.
Sc that if 1 speak of the masses in India, although I speak with personal
knowledge only of the masses in Burma, I think I can paint a feirly
accurate picture of what the masses go through in India and in Burma.
Kerosene, for example, is a product of Burma. I believe that almost the
entire market in India for kerosene is supplied by Burma. Take salt, for
example—we are one of the few provinces in the Indian Empire who
manufacture salt. So that, when I present my point of view as against
the conclusions arrived at by my Honourable friend, the Finance Member,
slthough 1 must express my views with the greatest diffidence, I do say
that it is not because the population of India—the masses of India—it is
not because they possess any unusual power of resistance that there has
been no diminution, no appreciable diminution, compared with the diminu-
tion in the volume of trade. There has been no appreciable diminution in
the consuraption of these goods, which may be described as necessities in
India only for the reason that the Indian peasant has always had such a
low standard of living that it was really the irreducible minimum, Perhaps
T have not made myself clear. A man must have food. a man must have
clothing, a man must have shelter, and in these days of so-called civilisa-
tion he must have light when the sum has set. Therefore, a man
must have salt, however poor he may be, he must have kerosene oil,
however poor he may be; and the peasant in good times had only his
fair share of kerosene and salt. When bad times came, he could not
reduce his share of kerosene and salt, hecause if he had reduced his share
of salt he would not have survived, and if he had reduced his share of
kerosene, he would have had to be in complete darkness after sunset.
That may appear to be a somewhat new theory to my Honourable friend,
but T advance it—as I have said, with the greatest diffidence—as a theory
worth considering, because, if my premise iz accepted—if my argument
that there has been no diminution in the consumption of these goods,
simply because there could not be any appreciable diminution is accepted,
then I shall prove my ease later on when I make the assertion that India
cannot afford to have anv more taxation, that India is already over-taxed,
or, if my Honourable friend will not admit that India is already over-
taxed, that India has reached the maximum of taxation and that the
imposition of any further taxation in India will only bring about calamity
to the entire country. That is one point.

The next point is & very similar one occurring in page 14 of the speech
(paragraph 29) when my Honourable friend was summing up his conclu-
sions. I quote him:

“T may now sum up my own conclusions on that review. For my own part, the
main impression gained by a study of what has heen happening during these last two
.vears of terribly difficult times is one of admiration and wonder at the way in which
India and her people have adjusted themselves to the emergency.”

Picking up the thread of my argument again, I would respectfully
submit to my Honourable friend and to the House that there has been no
adjustment, because no adjustment was possible. The masses in I_ndla
had slready arrived at an irreducible minimum in their standard of living
and, therefore, no possible adjustment could Have been achteved’ by them.
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‘When & man is absolutely on rock-bottom, when a man barely exists—
and that, I think, is the position of the ryot at least in India, and the
position of the labourer in India, and the same remark has applied to
Burma since the beginning of the depression—the poorest class of peasant
in India and Burma had such a hard time even in the good old days that
he could not live a harder life now than he lived two or three years ago.
Therefore, in India, we are having on the one hand increase in taxation
year by year and, on the other, no margin, so far as the poorest classes are
concerned, remaining for taxation. If we go on increasing taxation from
vear to year—my theory being that we have already arrived at an irredu-
cible minimum by way of a standard of living—if we go on increasing
taxation from year to year, within the next two or three years, the masses
will be 8o severely taxed that either they will cease to exist as masses or they
will do something which will bring about a change in their condition.
With respect to Burma, there have been attempts at the overthrow even
of the Government. I do not say that taxation was the only reason, but
I have had the very sad task of appearing in many rebellion cases. There
was certainly one reason which had nothing to do with taxation. There
was a man who was the Pretender to the Burmese throne. But epart
from the existence of a Pretender, apart from the fact that there was a
manr who wanted to overthrow British rule, every witness that gave
wovidence in Court, either for the prosecution or for the defence, had to say
at gome stage or other that the economic depression brought about by the
slump in trade, and over-taxation were equally important causes of the
rebellion.

My Honourable friend, Captain Lal Chand,—I understand he is also &
colleague at the Bar—my Honourable and learned friend—my Honourable,
gallant and learned friend, Captain Lal Chand—hag nore than once during
my presence in this House talked about martial races. At one {ime—
1 state this without meaning any offence to anybody—at one time it was
the hobby of the Burman to go and knock at India’s door. In the
eighteenth century it was our hobby to conquer Assam, Manipur, Siam
and other neighbouring countries just as a hobby.  Until the British
conquered Burma—it took them three wars to do it—until the British
conquered Burma, we were a martial race, and from that and from the
fact that we have had a rebellion lasting over a year in spite of the rebels
being pitched against the finest products of the British and Indian armies,
1 think I may fairly claim that Captain Lal Chand, when he was speaking
of the martial races, spoke also of Burmans.

What has happened in Burma may happen in India. That is the
warning that I wish to convey to my Honourable friend, the Finance
Member—serious words coming from one of the back-benchers of the
Opposition. Apart from all other causes, one of the main causes of the
rebellion in Burma was starvation. Burma has always been regarded as
s land of milk and honey. It was rightly regarded as such until two
vears ago. We had on the one hand the trade depression prevailing; we
had on the other hand a Pretender to the throne. On the top of these
two main causes, we had also this threat of separation hanging in the air.
Sir, separation is on my brain, I must confess it. It is my obsession just
now. I have spent two years of my life opposing se_pamtiog and I do not
know {oday whether I am going to win or whether I am going to lose. 1
am not blaming anybody, because, if we are in & hopeless tangle in Burma,
we have only ourselves to blame. I say that in fairness to Britain and to
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India. But if the province of Burma suffered so much through trade:
depression and through over-taxation, suffered so much that there was
such a rising, such a rebellion, such an attempt to overthrow the existing
Government, there may be, for very similar reasons, similar uprisings,
similar upheavals, similar troubles in other parts of India, unless either
taxation is reduced or the conditions of trade improve. (Hear, hear.) And
then, perhaps, wken we reach the limit of our endurance. even my
Honourable, learned and gallant friend, Captain Lal Chand, will be fighting
in the same ranks as myself—against the Government. (Laughter.)

If T may continue the quotation on page 15 (I am now skipping over
80 lines), my Honourable friend, the Finance Member, said:

“It is difficuli to trace exactly the complete economic effects of these adjustments,
but one conclusion is probably justified, and that is that the poorer classes, and parti-
cularly the wage earning classes whose wages have not been reduced proportionately
to the fall in values of local food produce, are at present being better fed than ever
before. Thus some advantage at least is gained.”

That is certainly to me an alarming theory. I am sorry the only re-
cognised labour leader in the House 18 not present today; but I think
Mr. Joshi, if he were present, would have agreed with me that the condi-
tion of labour in India even in what we call the good old days was
appalling. I have knowledge of Indian labour to this extent: as I have
informed the Hpuse in connection with another subject, so far as industrial
labour is concerned, Burma relies almost entirely on India, so that when
1 speak of labour in Rangoon, which is the only industrial town in Burma,
I think more of the Indian labourer than of the Burmese labourer. The
Indign that comes to Burma to obtain a living does so, because he is unable
te obtain a living in his own country. I cannot imagine anybody leaving
his country for another country if he can comfortably make a living in
his own country. The Indian labourer goes to Burma, because he has
better prospeets in Burma. Rangoon is from the Burman's point of view
an expensive town and yet the dockyard labourer, whether he is an Indian
or a Burman, can earn in Rangoon only about Rs. 1-12-0 a day. Now,
that would be fairly good wages if he could be sure of obtaining employ-
ment every day. But I went through certain statistics with a man with
a better knowledge than my own of labour conditions all over India and
we came to the conclusion—and I have no reason to believe that the con-
clusion is incorrect—that the utmost that the average labourer in Rangoon
can hope for is employment for 12 days each month, and 12 working days
at Rs. 1-12-0 a day is not much. Now, Sir, there is a vicious system of
labour-contractors prevailing in Rangoon.” 1 have no knowledge whether
u similar system prevails in India also. In Burma, the system that
prevails is that some person, with means at his disposal, imports laibour.
He pays the passage of the labourer coming from India. As sron as that
labourer lands in Burma, he has to sign a promissory-note for some enor-
mous figure, something like Rs. 800 or Rs. 400. I believe the usual figure
is Rs. 800, and he remains a slave of that labour-contractor sometimes
for five years. A man getting Rs. 1-12-0, a day for 12 days in the month
has enormous difficulty in paying any debt at all, and the promissory-note
being for Rs. 800, the labour-contractor is not satisfied until he has
received a profit of about 500 per cent. on the money he has invested.
Making allowance for such debts as may have'been incurred by a man
before landing in Burma, the average daily wage even on ddys of labour
works out at not more than Rs. 1-4-0. Twelve days at Rs. 1-4-0, a day
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works out at Rs. 15 a month or eight annag a day. I don’t think a map
on eight annas a day can enjoy any of the amenities of life, and 1 would
ask my Honourable friend, the Finance Member, to consider whether the
remarks that I have quoted are justified. After all, if & man’s average
income was only eight annas two years ago, it could not be very much
less than eight annes today, for the simple reason that, if conditions were
otherwise, he would not be able to live in a place like Rangoon. He could
certainly manage to live outside Rangoon, but not in Rangoon.

Now, Sir, 80 much has been said about the export of gold that I should
not like to say anything more. But I should like to say this. I see that
my Honourable friend, Sir Cowasji Jehangir, is not here, so I will convey
that information to him later. (Interruption by an Honourable Member.)
My Honorable friend, Dr. Ziauddin Ahmad, tells me that he will convey
the information. The information is quite simple and can be conveyed
in & very few words. I thoroughly disagree with Sir Cowasji Jehangir on
the question of the export of gold, which also means that I profoundly
disugree with my Honourable friend, the Finance Member, also. As so
many Honourable Members of this House have addressed you and the
House about, the export of gold, 1 will spare the House any further
remarks. (Dr. Ziauddin Ahmad: ‘*SBay something.”’) In answer to what
I may describe somewhat flippantly as Dr. Ziauddin’s egging-on, I will
say something. There is a further passage in the Finance Member’s
speech about the export of gold. I shall not trouble the House with an
exact quotation, but I will give the gist of it. My Honourable friend said
that, although the trade balance during the past two years, looking at the
imports and exports of goods, raw materials, and so on, has been unfavour-
able to India, yet, owing to the large export of gold, regarding gold as a
commodity and not as a precious metal, there has been no harm done to
India. I am open to correction, but that is the idea that has been con-
veyed to me by what the Finance Member said in his Budget speech. If
my impression is correct, then, according to my Honourable friend, it is
the export of gold that has saved India. From a certain angle I agree
with him, but, on the other hand, looking at it from another angle, I
disagree with him for this reason: gold can be regarded in several ways.
You can regard gold as just a commodity, in the same way as cotton;
human imagination being extremely wide, you can do that.

Firstly, you can imagine gold as just a commodity. Secondly, you
can imagine gold as something precious, something not to be parted with
except in times of great emergency. Thirdly, you can imagine gold as
either bullion or just a kind of money. If you regard gold as a mere
commodity, if you regard this stream of gold going out of India as just a
stream of goods going out of India, then the Honourable the Finance
Member’s views may be correct. If, on the other hand, you regard gold
as something precious, something that has got to be hoarded, something
that should not be parted with if you can possibly help it, then you must
disagree with the Honourable the Finance Member. It depends, Sir, on
how you look at it. My Honourable friend, so far as T am able to follow
him, wants us to regard gold as just goods. Now. is that reasonable, Sir?
Is that wise, 8ir? What does gold represent to us? What does the average
person do—I am talking of the masses—what does the average poor person
do if he can save a little money? He turns it into gold, and usually for
two reasons. ' He wants gold ornaments for his wife and children or for
himself. ‘T have seen men with gold ear-rings, not in my own country,
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but over here. That 1s one reason, buying gold as something in the nature
of jewellery. But is that the only reason why the poor man wants to buy
gold? No. The second, and probably the 'more important, reason is this:
what a comfortable bank balance is to & business man, what a comfortable
margin is to a man dealing in stocks and shares, and what a reasonable
expectation of wealth is to a person who is a member of a wealthy family,
all these things are to the upper classes what gold is to the lpwer classes—
to be used as capital if necessary, and to be hoarded up as something
precious, something that must be kept against a rainy day. That is my
submission to you, 8ir, to the House, and particularly to my Honourable
friend, the Finance Member. Gold in this country is not a luxury. Gold
is a sort of insurance with the masses of India, and, therefore, it you
allow gold to leave this country in such enormous quantities, you are taking
away the ornly reasonable insurance that this country has against calamity.
We cannot, T respectfully submit, afford to allow the stream of gold to
continue to flow out of the country. We may not have reached the stage
when the stream stops by itself. I do not think we have quite arrived at
that stage. I think there is still some more gold in the country. But I
do submit that we have arrived at the stage that something must be done
to stop the stream that is flowing out of the country. If that is not done,
we shall meet with disorder, and that very soon too. I may now quote
my Honourable friend again:

“In fact, by cutting off imports of precious metals and supplementing her purchasing
power by drawing on her reserves of gold, India has been able to keep nup her standard
nf living and her position as a customer for the goods supplied by the rest of the
world to more nearly normal levels than most countries.”

Now, if my theories require any proof, this quotation surely will
suffice. Sir, I have placed before you two theories. One is that, so far
as the masses in India are concerned, the standard of living is so low
that it is the irreducible minimum. The other theory is that gold here
in this country is more than a precious metal. It is not goods. Gold is
insurance so far as India is concerned. And if these theories require any
proof, the Honourable the Finance Member himself has supplied that.

“By cutting off imports of precious metals . . .”

Of course, the imports of precious metals were cut off. Why?
Because we had not the money to buy them; we were reduced to such
a state, we were in such misery, that we were parting with gold. We
had not any money to spare; in fact we had not enough money to live
on comfortably. We were parting with our most precious possession,
namely, gold. Of course the imports were cut off We cannot expeet
poor people to buy precious metals by way of imports when the country
is not onlv on the verge of starvation, but is literally starving: ’

... by cutting off imports of precious metals and supplementing her purchasing
power by drawing on her reserves or gold. . .”

Here, even my Honourable friend uses the word ‘‘reserves’’. Of course
they are reserves, and our only reserves. Take thc gold away, and what
remains? Nothing at all. Sir, I am not a financier, and I do not know
how the paper currency of this country will behave when all the gold
is outside India! .. . ..

An Honourable Member: Like the paper marks in Germany.
U. Kyaw Myint: ’

“. . . India has been able to keep up her standard of living and her position as &
enstomer for the goods supplied by the rest of the world to more nearly normal levels.”
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Ours is indeed a tragic position—tragic. It is not because we are able
to adjust ourselves; it is not because we were very wealthy two years
ago; it is not because we are very fortunate today; but it is because we
cannot lower our standard of living any further, and it is because we
have nothing further to part with except gold, that has brought about
the state of affairs from which my Honourable friend is drawing the con-
clusion that we have been more fortunate than other countries! But
even my Honourable friend, the Finance Member, admits this in para-

graph 80:
“Neither the process of drawing on reserves, nor that of agricultural adjustments,
can be continued indefinitely.”

There he is arguing in my favour—although I have stated the case in
somewhat stronger terms than he has. Instead of saying ‘‘indefinitely’’,

T would say, personally :

“Neither the process of drawing on reserves
<an ba continued for very much longer.”

The question of import duties I leave to my Honourable friend,
Mr. H. P. Mody, and the question of export duties I leave to my Honour-
able friend, Mr. Maswood Ahmad, who, 1 see, has tabled a motion about
that by way of an amendment. I come now, Sir—having given you
enough time to consider whether you shpuld stop me or not—to the
question of the separation of Burma. (Hear, hear.)

Sir, I make it plain to this House—and I make it plain, because I
appreciate most deeply the courtesy I have always received in this
House—I make it plain in this House that if any man is hated in Burma
at the present moment, I am he. I am hated by many, including the
Government of Burma. Sir. the story of Burma is indeed tragic. 1 have
been given two opportunities already, during the past two years, of
addressing this House on the question of the separation of Burma from
India. The firgt occasion, vou may remember, Sir, was during tke Budget
Bession of 1981—the first Session in fact of the present Assembly. I moved
a motion on the 16th March, 1981, m thkis House to postpone the consi-
deration of the Finance Bill for one day. I took an extreme course. I knew
1 was causing & great inconvenience to my Honoursble friend, the Finance
Member, and to the House ns well; but I took that extreme course,
because it was the only tking I could do to bring Burma to the notice of
tho Government of India in the manner I wanted. This House was kind
enough to pass the motion. I said in my speech on that occasion ttat the
motion meant three things. In this connection I will quote a brief passage
from my own speech:

“If the Goven}ment of Burma genuinely believes that the consensus of opinion in
Burma has been in favour of separation, it should have no hesitation in agreeing to
‘the referendum demanded by the people of Burma. I would -also strongly urge that
the referendum should be held under the direct supervision of the Government of India
w:tl! this adghtmnal safeguard, that it should be conducted with the aid of a non-
official committee representing every - class of Burmese political thought and every
shade of Burmese opinion, -

These are the things which are implied in this motion for the postponement of the
consideration of this gi]} for one day. By adopting this motion iofopor:t)ponement, this
House will be able to indicate to the people of Burma its adherence to the principle
that it is for Burmans to decide whether to separate from India or to remain a part
of the proposed Indian Federation. This House will be able to indicate to the people
of Burma an expression of its concern at the manner in which the question of separation
is heing rushed through and treated as a settled issued. . . By adopting this motion,
this House will be able to support what I have urged and to support the agitation
for a referendum under the direct supervision of the Government of India.’

, uor that of agricultural adjustments,
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Tho implications of that motion, Sir, were better stated by a more
experienced colleague of mine, Mr. Jehangir K. Munshi, who is absent
today, to my great regret. Mr. Jehangir K. Munshi, at the tail end of
his speech, said this. 1 am sorry I cannot find the passage—and, there-
fore, I will content myself by giving its substance. He said that this
House would not, by supporting my motion, be censuring the Government
of India or the Government of Britain in any way, but that this House
would be supporting the contention of at least one section of the
Burmese people that the desire for separation in Burma was not unanimous.
Now, the result of that motion was eminently satisfactory to me and to
those people in Burma who share my opinion on this question. It did
not result in the referendum that I wanted for the simple reason that it
would have cost the Government too much and would have been highly
inconvenient for obvious reasons, but at least we were given a chance
of éxpressing our views, as a nation and as a country, on that question,
without the aid and without the connivance and without the interference
of the Burma Government. Now, that motion was passed in this House
in March, 1981. You will recall that the first Indian Round Table Con-
ference took place in December, 1930, and January, 1931, so that my
motion came after the first Round Table Conference. 1 really moved this
motion because, at the first Round Table Conference, Sir Charles Innes,
who was then the Governor of Burma, had seen fit to choose four gentle-
men, all of whom were in favour of separation. You will remember that
at the first Indian Round Table Conference, the Burma Delegation,
consisting of four separationist gentlemen, accepted the principle of separa-
tion and the Conference as a Conference had to accept the principle of
separation of Burma from India, because there was no Burman there to
controvert their statement. Now, Sir, in my speech on that occasion in
this Hcuse I blamed the Government of Burma and I also blamed His
Excellency Sir Charles Innes; but after all I could not blame any member
of the Round Table Conference. There were four members chosen by
Sir Charles Innes and, as all of them said that they wanted separation,
naturally they got what they wanted. But I do blame the Government
of Great Britain for subsequent events. The fact that I had moved a
motion in this House successfully, to bring to the notice of the Govern-
ment of India the state of affairs in Burma regarding the question of
separation, must have been intimated to the Government of Great Britain,
and vet, at the Second Indian Round Table Conference, Burma was not
represented. For that I must blame them. After all if there had been
one Round Table Conference at which all the people who came from
Burma had demanded separation and were promised that, at the time of
the 8econd Round Table Conference there was agitation on both sides
in Burma. We had then formed two definite groups, each naturally
claiming the majority for itself. On the onc hand, there was the separa-
tionist group from whom four gentlemen had presented the case of Burma
on the First Round Table Conference. Thev claimed that thev were in
the majority. On the other hand, there were people like myself who also:
claimed the majority for themselves. There were thus two definite camps
in the field. The separationist camp had had their say at the Round
Table Conference and the anti-separationist camp had also had their say
in the Legislative Assembly of India. Surely, the Government of Great
Britain could have recognised the mere existence of two definite shades
of opinion. A few months after my motion was moved in this House, &
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Burma Round Table Conference was convened. There had been already
one Round Table Conference at which Burma was represented. It is
true that, at the end of the First Round Table Conference, Great Britain was:
entitled to hold that Burma wanted separation. She was entitled to hold
this view, because Sir Charles Innes had deliberately chosen four gentle-
men of separationist tendencies. After all, I cannot claim that the public
of Great Britain or the Prime Minister or anybody else in the Houses
of Parliament was not being misled by what Sir Charles Innes had done.
But by the time the Second Indian Round Table Conference was convened,
surely at least the Government of Great Britain were in possession of
knowledge which would have ensbled them to hold the view that there
were at least two shades of .opinion in Burma; and yet, probably at the
instance of the Burma Government, they held the Second Round Table
Conference without inviting anybody from Burma, That was rank
injustice. Not content with that, they held a eeparate Burma Round
Table Conference and that was a greater injustice, for the reason that,
before Burma had been separated from India, they had separated the
Burmea Conference from the Indian Conference. (Hear, hear.) We pro-
tested, but our protest had no weight. I could not come to this House
on that occasion. After all, this House had given me one chance and
I had taken full advantage of it. I could not very well come and pester
this Housc again to give me another opportunity. That would not have
been fair.

|

In spite of our protests, in spite of great efforts on my part to bring
about a boyvcott of the Burma Round Table Conference, so far as the
anti-separationists were concerned, the anti-separationists who had been
invited did go to the Burma Round Table Conference. The House might
desire to know how many anti-separationists went to the Burma Round
Table Conference. There were 12 delegates out of a total of, I think,
21—12 delegates chosen from amongst the Burmesz community in Burma.
One would have expected, since there were two opposite camps in Burma,
that the Government of Burma would have advised the Government of
Great Britain to choose six from each camp. But no; there were four
men chosen from our camp and eight from the other camp. We were
allowed to play with dice, but the dice were loaded against us. But out
of these four, when the delegates came back from the Burma Round
Table Conference, to my great consternation, three suddenly turned
separationists. What happened in England or what happened on the way,
I do not know. So that out of 12 Burmese delegates who went to
England to attend the Burma Round Tsable Conference, and out of the
four who were anti-separationists when they left the shores of Burma,
only one came back to the bosom of our party. That, Sir,—in fairness
to him I ought to mention his name—was U Chit Hlaing, a man who
adhered to his opinion throughout, who came here last month, and who
18 the President of one of the three General Councils of the Burmese
Association in Burma.

Sir, after the Prime Minister’s speech, you will remember, there was
vet another debate originated by a representative from Burma in this
House. Mr. Jehangir K. Munshi, on the 17th March, last year, moved &
cut motion that the demand under the head ‘‘Executive Council’’ be
reduced by Rs. 100. The cut motion was withdrawn, but we did get what
we wanted from the mouth of the then Leader of the House, Sir George
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Rainy. That particular event is only a year old and so I will not detain
the House by reading extracts from any of the speeches delivered on that
. occasion. And, then, in November last, we had the General Election in
Burma. That, Sir, is the third Act of the Tragedy of Burma.

At the General Election, the issue before the country was quite simple.
The Prime Minister himself had stated the issue quite simply. I will
not quote from his speech, but this was in effect what he said at the end
of the Burma Round Table Conference: ‘‘I have drawn a picture of the
future Constitution of Burma on the assumption that it is going to be
separated. If you want to be separated from India, if you do not want to
go into the Federation, there is the picture of the Burmese Constitution.
If, on the cther hand, you want to enter the Federation, I will not say
‘no’ to it.”” It wag very fair of him to say so; if I may use a term, that
is not perhaps quite Parliamentary, it was a good sporting offer. After
all the decision was in our own hands. We could take separation if we
liked the Constitution that was prepared for us or we could reject separa-
tion and enter the Indian Federation and trust to the future. That was a
fair proposition and I do not think the Prime Minister could have done
anything more for us. There were two camps in Burms and he recognised
both camps. He could not tell—no one cculd tell in those days—which
camp was the stronger and who were in the majority, and all he said was:
‘‘Here are two opposite factions, let them fight it out in the General
Election’’. A very fair proposition, indeed. We fought the General
Election.

Going back a little, the Prime Minister’s speech was delivered on the
12th January, 1932. We had ample time to organise ourselves and we
did. On the 2nd July, 1932, there was founded m Burma the All-Burma
Anti-Separationist League. 1 offered my services as Secretary and I
became on the 3rd July, 1982, the Secretary of the All-Burma Anti-
Separationist League. But splits and dissenticns are not peculiar to
India. Within a very few days there was a split in the camp and within
a very short time indeed there were two organisations each calling itself
the All-Burme—with emphasis on the ‘‘All’’---Anti-Separationist League.
Naturally T could not be Secretary of both, so I remained the Secretary
of one; and the President of that particular All-Burma Anti-Separationist
League of which I was the Secretary was Dr. Ba Maw who also came on
the delegation last month. The other All-Burma League was led by
U Chit Hlaing whom I have already mentioned. And, owing to the
personal jealousies—it is a hard word to use—that existed between these
two orgamsations with the same policy, there were curious happenings
just before the election and during it. In many constituencies, for
example, to our harm, we found more than one anti-separationist standing,
while there was a single separationist seeking election. So that there were,
T think, seven or eight constituencies where the fight wag sterner as between
one anti-separationist and another than as between either of these anti-
separationists and the separationist. In spite of all these happenings, in
spite of these dissentions and these personal jea]ousies, at any rate on the
dav the election results were announced we were in the majority. We had
nolled about 80 per cent. of the total number of votes and we had brought
into the Council a large majority. I cannot say it was an overwhelming
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majority, but it was a really large majority. Out of roughly 80 elected
seats we hud captured over 50; and it was then, Sir, that the curtain rose
on the fourth Act of the Tragedy of Burma. We were in a majority in
the Council; the Prime Minister in his famous Statement had given us a
choice and the time had arrived when we had to make that choice. How
did we make it, Act IV, Scene 1?

If I migh: refer back a little, as Secretary of the Anti-Separation
League I issued a Press statement, and if the House will forgive me and
if you, Sir, will forgive me, T propose to read two paragraphs out of that
statement, This was a statement I issued to the Preass on the 9th July.
1932, seven days after the Anti-Separationist League had been founded.
12 Noo T was referring to the various resolutions we had passed at

ST what we called the All-Burma Anti-Separationists’ Convention
held at Hangoon on the 2nd July. There was one resolution which gave
birth to the Anti-Separationist League and there was another resolution
which explained our attitude. If you will permit me, Sir, T will read a
short extract from this statement:

““The efforts of certain persons who wished to bring about concerted action amongst
the Anti-Separationists in Burma culminated in the All-Burma Anti-Separationists
Convention which took place at the Jubilee Hall on S8aturday, the 2nd July, 1832. . .
At the Convention, a resolution was passed, amongst others, to form the All-Burma
Anti-Ssparationist League under the control of the Sanghus (Priests). In accordance
with this resnlution. the nucleus of the League was formed on Sunday last, consisting
of 20 persons, among whom were representatives of the three General Councils of
Burmese Associat’ons and also of persons not attached to any one organisation.’”

Skipping & few paragraphs, I explained one resolution about the pro-
posed Indian Federation as follows:

‘“There was one other resolution vpassed at the Convention to the effect that the
Anti-Separationists of Burma resent the attitude of the British Government as regards
Burma's entry inte the Indian Federation. We realise that the choice before the
country at present is Separation on the basis of the Constitution offered in the Prime
Minister’s statement or Federation. But, to our minds, the real issue is whether we
should separate on the present terms or not.

The Indian Federation is still in the melting pot. Owing to the action of the
Governor of Burma in sending only four Beparationist Delegates to the First Indian
Round Table Conference, and their acceptance of the principle of separation at that
Conference, the subsequent proceedings of the various Committees following these
Conferences have been conducted ez partec ns against Burma. No one from Burms
has been on any of the various Committees; nor has any delegate from Burma been
invited to the Second Tndian Round Table Cenference.

We are of opinion that the att'tude of the Burma Government as regard i
has been upfair. It is the function of a Government, when the decisig:ro; :::l:rm;)a:;:il}
cular question is left to the people to take no part in the controversy and to indulge
in no propagands for either s‘de. In view of the fact that, since the acceptance
of the snnmple of separation by the four Burma Delegates to the First Indian Round
Table Cenference, all subsequent proceedings have been carried out on the assumption
that Burma will be separated from India as a matter of course (which, in view of the
gmtegts in the Legislative Assembly, the Karachi Congress and at various Mass Meetings

eld in Burma was totally unwarranted). We claim that, if, in the coming elections, we

carry the day, we shall have the right of discussing how we should enter the Federation
and on what terms. We give due weight to the recent statement of the Secretary of
State for Tndia. At the same time we give equal weight to the Rasolution passed at
the Karachi Congress in March, 1831, in which the Congress conceded to Burma the
right to secede from the Federation if she should choose to enter it.

This aspect of the question requires not merely delailed study of the long course of
events leading to the Prime Minister’s statement about Burma, but also an intimate
knowledge of political conditions in Great Britain, Indis and Burma. The issue we
have kept clearly before ourselves since the Premier’s announcement is, as I have
stated .ﬂove, whether we should separate on the basis of the constitution outlined in
the Premier’s statements or nat.”
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That was how I attempted to explain the attitude of the Anti-Separa-
‘tionist League on the 9th July, 1982. We were offered two things to
.chooge from: on the one Land, separation with the Constitution outlined
by the Prime Minister, on the other hand, a place in the Federation with
all its implications. That was the issue on which we went to the country
and that was the issue on which the country elected to the Council a
majority of Anti-Separationists.

But all these things seem to have been forgotten as soon ag the first
Session of the Burma Council began on the 5th December. The events are
80 recent that 1 will refer to them very hriefly. (I think I have taken over
an hour.) On the 5th December, the first Session of the Burma Legisla
tive Council began. Various motions were tabled and before these motions
were tabled, we, as members of the Party whicl. was in power, discussed
these various motions. My suggestion—I may state it in this House with-
out betraying any Party secrets—was that, since we had told the country
that the rcal issue was whether we should separate on the present terms
or not, we should content ourselves with tabling a motion merely for
rejecting separation and trusting to luck for the future. That was not
accepted. Various members of the party with legal experience, men
like Dr. Ba Maw, who came here last month, and others, hsd ideas
different from mine. By that time I had ceased to be an important
member of the Party, because I was not a member of the Local Council.
I was only & man who had an audience, perhaps, in India, but no audience
in Burma. I resigned from that Party, the Party that T had formed,
leaving it in the hands of Dr. Ba Maw as Leader. And what was the
result? Act IV, scene 2.

The result was that on the 22nd of December, after 17 days deliberation
in the Council or, making allowances for Sundays, after 14 days delibera-
tion, we had that motion consisting of about 50 lines of print which you
must have read, Sir, in the Press, if not elsewhere, and which I have
read at least 50 or 60 times and which I have yet failed to discover the
meaning of. At one time I thought that I could not interpret the motion
which was passed by the Burma Council, because I had no. brains, but I
was indeed very joyful when on the 13th February Sir Samuel Hoare con.
fessed in the House of Commons that he did not understand it either.
That, Bir, is not the end, unfortunately, of the Tragedy, but that is the
place ghere the curtain fell on Act 1V, scene 2. We are now in Act IV,
scene 3.

Mr. President (The Honourable Mr. R. K. Shanmukham Chettv): Ts
it a play in five Acts? '

U Kyaw Myint: I reallv dc not know how many Acts there are going
to be, but we are still in Act IV, scene 8. Tf vou will forgive, Sir, the
phraseologv of the playwright, U Kyaw Myint, M.L.A., the famous Anti-
Separationist Leader, is discovered addressing the Legislative Assembly of
India. That is where the curtain rises, and the curtain has been up for
over an hour. Before the curtain descends on me, I would like to make
one statement. I appeal to the Government of India, and through them
to the Government of Great Britain, and this is the appeal T make to
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them, I huve alleged—this is the third time I am malking allegation in
this House—that the Government of Burma has been unfair to us. I
make no such allegation against the commercial European community of
Burma. My Honourable friend, Mr, Millar, is here. The European com-
mercial ¢community in Burma has left us severely alone. They have
adopted practically the same attitude as the Indian National Congress:
they have left us alone. I do not know whether they believe—my Honour-
able friend, Mr. Millar, will be able to tell me whether they believe—in
self-determination, but they have left us severely alone, leaving us to
determine the question ourselves. Neither on the one side nor on the
other have they interfered, and for that I am exceedingly grateful to the
community represented in this House by the Honourable Mr. Millar. But
I do make this serious allegation against the Government of Burma, that
the Government of Burma has interfered at every stage; and the last
attempt on the Government of Burma’s part was this: it occurred very
recently : it occurred in fact on the 28th February last. One Session of
the Local Council had ended with the motion of which neitl.er Sir Samuel
Hoare nor I could find the meaning. The second Session sat in February
last, and that Session ended on the 28th February. It was the Budget
Session. Nothing connected with the separation issue was on the agenda
on any day, and yet on the 28th February, fifteen days after Sir Samuel
Hoare had answered a question in the House of Commons, a certain
gentleman, who is a member of the Council, solemnly gives notice of an
Adjournment Motion to discuss the policy of the British Government as
regards the future of Burma. If you, Sir, had been presiding in the Burma
Council—which Heaven forbid: you are too good for the Burma Council,
if I may say so—if you had been presiding over the Burma Council, when
notice of that motion was received, you would not have taken any note of
it. You would simply have read the notice and vou would perLaps have
called for some newspaper cutting or some other record of Sir Samuel
Hoare's statement, and the moment you discovered that the Adjournment
Motion was intended to give the House an opportunity of discussing some-
thing fifteen days old, you would have thrown that paper away. But did
the President of the Burma Council do that? No. Why not? Because
he was one of the four gentlemen who attended the First Round Table
Conference at the invitation of Sir Charles Innes—namely, Sir Oscar de
Glanville; and he solemnly proceeded not merely to give the Mover of
the motion the opportunity he

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):

Order, order. It is not proper in this House to discuss a ruling of the
President of another House.

U Kyaw Myint: I stand corrected, and I must apolcgise to vou and
to the House. I was saying that a notice of an Adjournment Motion had
been received and what happened was this. At the instance of the Gov-
ernment of Burma, the Session was prolonged by two days. The Session
was to have ended on the 28th February; but it was prolonged by two
days for the mere purpose of discussing a motion which was substituted for
the original Adjournment Motion; and, on the day on which the motion
wag due to be discussed, two parties walked out of the House. One was
a Separationist Party and the other was an Anti-Beparationist Partv; and
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the only thing that happened on that particular day was that the Mover
of the motion, instead of moving his motion, asked for further time. Time
was granted till the next day and on the next day this happened. The
Mover of the motion wanted to criticise Sir Samuel Hoare for daring to
say that he did not understand the motion passed by the Burma Council.
He wus not given an opportunity and, therefore, he contented himself with
moving ihat motion, making no speech on it. The motion was passed; and
that was the end of that particular scene of the fourth Act.

What the next scene is to be, I do noi kuow; and whether there is
going to be a fifth Act, I do not know. But I do know this, that Burma,
whatever has happened, or whatever has not happened, is still a parg of
India; that until Burmna expresses in a clear and definite manner that
she wantg to leave India, that she wants to be by herself, that she wants
to sever her connection with India, until we do that in Burma, no Govern-
ment, cither of Great Dritain or of Burma, would be justified in excluding
representatives of Burma from any deliberations anywhere concerning the
Indian Empire as a whole.

That is the appeal I make to the Government of Great Britain through
the Government of India. True, it is our own fault that we are where
we are at the present moment—neither cn this side of the fence nor on
the other. We are to be blamed for it. I accept that. I accept tkLe blame
without offering any excuse. We have got ourselves into a mess. Some
of us have realised it. We cannot think of a way of getting out of that
mess; but the fact remains, and the fact cannot be ignored, that we are
still within the Indian Empire. Now, Sir, vou know and Honourable
Members, I think, know that the White Paper which is to be published a
few dayvs hence will not mention Burma, which means that Burma will not
be represented on the Joint Select Committee. Therefore, we are exactly
where we were on the 22nd December. There kas been a threat by the
Government of Burma of another election. There has also been a threat
of holding a Special Session to decide osnce for all the question of separa-
tion. I do not know what the various Parties in Burma want, because [
am no longer a member of any Party. I feel honoured in being a Member
of this House, but I shall have to think really hard before I ever decide to
become a Member of the Burma Council, or, at least, the present Council
in Burma. What will happen to me in Burma I do not know. I said in
the beginning that I wag one of the worst-hated men in Burma, if not the
worst-hated man. Whether T shall be able to do anything to help mv
country in her dire need, I do not know. T thought that, since the general
discussion of the Finance Bill offers to Honourable Members of this House-
an opportunity of discussing almost anything under the sun, T should take
this opportunity. I am grateful to you for allowing me to speak at such
great length, and I am very grateful indeed to the House for allowing me
to take over an hour. My only excuse is that the separation question is

on my brain. (Applause.)

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban): Mr.
President, if I am going to speak on the Finance Bill, I feel that it is
not possible for me or, for the matter of that, for anv speaker not to
repeat himself to some extent; and this is obvious. beeause the Finanee
Bill sums up the revenue position of the Government. - Further, the



THE INDIAN FINANCE BILL. 2111

Budget of the Government of India presents the same general features
from year to year; and this Budget, as I said on the last occasion, is a
repetition of the Budget of 1931-82.

friend, the Honourable the Finance Member, made g claim the
cther day that his budgetary scheme represents sound finance, and he
repeated that claim more than once. I wish to say something on this
claim of his. I should have liked to know from him—because there are
very few people in this House if any who really understand finance and
financial questions so well as the Honourabls the Finance Member—whab
he really means by sound finance. Ths phrase itself undoubtedly will be
accepted by every one in this House, but what is sound finance according
to my Honourable friend, the Finance Member? Does it consist merely
in balancing the Budget or restoring equilibrium, as the phrase is? Does
it consigt merely in finding money for the expenditure of the Government,
whether current expenditure or capital expenditure? Is that the entire
outlook of sound finance? I am sure, Sir George Schuster himself wili
say ‘‘decidedly not’’. Balancing the Budget is one aspect of sound finance,
but there is a much wider aspect than that. He ought to have enlightened
us, and we would have been very grateful if he had done 8o, on the wider
aspects of sound finance. Sound finance is the backbone of a country'=
position, and as this is his last Budget, I for one, honestly speaking,
would have liked to hear from Sir Goorge Schuster what his conception
was of sound finance for this country. I do believe that, if he had hold us
m plain straightforward language what would really be sound financial
arrangements for India, it would have been of very great help to his
successors. Let me try to understand the position in my own way. It is
not merely balancing the Budget of a country like this with her teeming
millions that is our concern; the Finance Member has got to think of
something beyond bslancing the Budget. If from year to year the Finance
Member can think of nothing else, even balancing the Budget will Le
impossible for him in course of time. We are passing through what has
been called world depression, but apart from any world depression, if
Government do not increase the resources of the country, if they do mnt
increase the productive power of the country, they cannot even go on
balancing their Budget. The Finance Member must come to a halt: ho
will be faced with a stone wall on which he can make no impression
whatever. Everv one from vear to year has read the speeches of Finance
Members who have been holding office from time to time and the financial
schemeg that they have been putting forward, but on very few occasions
indeed there have been any serious attemyts made to increase the productive
power of this country. I know thers has been talk at times, but it has
remained a talk all this time. And, Sir, if there had been no world
depression, even then we would have been faced with an impossible
situation. I have not the time, nor do I desire to review the adminis-
tration of the finances of the country during the term of my friend,
Bir George Schuster, but I must say, whether through bad luck or
otherwise, things have been steadily going from bad to worse, during

recent years,

Sir, what is the expenditure of the country? The expenditure cf tne
country, as Sir George Schuster himself pointed out, consists almcst
entirely of military expenditure and debt services. These two swallow up
the revenues of India. The revenues of India are extracted now at anv
rate by extremely heavy and oppressive taxation, taxation not onlv in

the form of a heavy income-tax, but in the form of heavy tariffs as well,
. »
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One result of it on several classes ot commodities of imports {8 to kill tha
trade or to cripple it to a very oconsiderable extent. The debt service
is such a heavy charge that I snould have expected, and the country doea
expect, the Finance Member {0 find out ways and means to get out of
the situation in which we are placed. B8ir, it has been assumed as an
inevitable fact that it is India’s destiny that she should be a debtor
country to Britain. We know that we are paying interest from year
to year, and some sort of sinking fund has been established, but I should
like to know from Bir George Schuster how long will it take to redeem
India from her present indebted position? Is that ever possible? I wonder
it it is even desired by the Government of India. What then js the aim
of the Government of India? I should like to have an explicit statement
on this point. T do not mind what time it takes, but is there any prospect
held out to India that she will be redeemed from her position of a perpetual
debtor to Britain or any other country? 8ir, instead of trying to recti(z
that position, more and more debts are contracted. What for,—to spen

on railways mainly. I am not talking of the conversion loan. That stands
on a different footing. Nobody quarrels with that,—but the loans that
are generally floated in Britain as well as in India are mainly for the pur.
poses of railways. Sir, even railways, however useful they are as means of
communication, cannot solve the position. So far as a means of transport
of goods and merchandise from one puit of the country is concerned, we
know that railways cannot compete with distant countries who have their
own shipping thousand of miles away. That fact cannot be controverted.
For instance, to take wheat from the Punjab to Bombay or to the port
of Culeutta the cost is greater than the cost from Australia to London.
One hears complaints every day fromn merchants that the heavy railway
freights stands in the way of proper movement of the goods of this sountry

As regards the railways being a picductive proposition,—that proposi-
tion, laid down by my friend for ail capital expenditure,—we know that
there is a steady fall in railway revenues, with the result that the
depreciation fund is fast disappearing and it ig a problem which I helieve
cven the Government have got to consider very seriously as to what
«hould be done to enable the railways to pay their way.

Sir, as regards the general proposition that capital expenditure must
be productive, T should like {o hear from the Honourable the Finance
Member what he actually means. Does he mean by this phrase that
such expenditure must bring in a certain amount of income? T¢ that
is so, then T do sav with all confidence to this House that that is a very
narrow outlook indeed. The Governmient of India must take a broader
view in this connection snd for capital expenditurc they must not confine
themselves merely to schemes which iminediately bring in dividends hut
look to what will ultimately result in increasing the productive power of
the country.  (Hear, hear.) I know that thig is not the commercial
princivle, but the Government of India are not a commercial body, and
we do not want the Government of India t0 confine themselveg to a mere
commercial ontlook.  The Government of India have to look to the
interests of millions, not merely how to balance the Budget, but they
have to see that they are able, by their finanecial policy, by their economie
policv to improve the general condition of things in the country, improve
the life of the people. That is the outlook which the Government of
Indin should adopt, but which T am afraid they have seldom adopted. I
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should like the Honourable the Finance Member to define what he had
in mind when he said that the primary condition for a policy of capital
expenditure is that it should be productive. '

Now, Sir, the elementary principle as regards the Buc}l%:at situation
is that you must find money to meei the expenditure. at depends
ypon what the expenditure is. The expenditure may be so great that
you cannot find the necessary amount to meet it without affecting the
ordinary lives of the people and ssriously hampering the commercial
life of the country. Therefore, taking the position as it is, the Honour-
able the Finance Member wag perfcetly right in laying stress on the
question of expenditure of the Government of India. I and most of my
colleagues on this side of the House must express our thanks to himn
for having appointed several Comrmittees in order to overhaul the
expenditure of the Government of India in all its Departments. 1he
Sub-Committees did their best within the opportunities allowed to thern.
A Sub-Committee was appointed for the purpose of going into the military
expenditure, but unfortunately its scope was strictly limited. It wua
not to go into the question of the prrsonnel and other kindred mattera—
equipment, mechanisation and matters of that kind. That Sub-Com-
mittee were not to go into those questions. They were simply confined
to the administrative or ancilliary and suxiliary services. Now, I protest
against that. Why should we, Indians, for whose defence the army is
maintained,—why should we, the exponents of public opinion in this
country, be debarred from having y glimpse into the organisation of the
Army, its size, its equipment and all those other things which cast so
much burden on our country? What justification is there? Cannot we
be trusted to regard matters which must be confidential as confidential,
matters which intimately affect the defence of our own country. If that is
the attitude of the Government of Indin towards us, what hope is theve
for the future Government of this country? I think the Honourable sne
Finance Member would have been wcll advised if he had left the whola
question of reduction of Army expenditure open to the Army Sub.Com-
mittee. He had chosen the men who were to sit on it, and he ought
to have trusted them as much as possible. I know fhey were all laymen,
but they could have got some Indians alro with knowledge of the military
organisation. Even laymen, however, if things are explained to them by
experts, can understand army question. Could not my Honourable friend,
Diwan Bahadur Ramaswami Mulaliar, grasp any Army problem that was
presented to him? Supposing the experts explained the position regarding
the equipment of the Army, regarding the strength of the various forces,
the various units, the flying corps, the tank corps, the infantry regiment,
the cavalry, and all that,—is it to be supposed for one moment that he
eould not grasp the problem if the military authorities explained it te
‘him? And could he not be trusted to keer his counsel regarding those
matters? Sir, it was a serious mistake cn the part of the Govarnmernt
that they should have limited the ecope of the Army Retrenchment Sub-
Committee in that way.

Now, T come to the Railways Retrenchinent Sub-Committee with which
you yourself, Sir, were associated. T do not think initiallv the scope of
that Sub-Committee was defined, but at some stage or other that Coro-
mittee was asked to limit its enquirv only to certain matters, certain
comparatively small expenditure mainly relating to the Railway Board.

B 2



2114 LEGISLATIVE ASSEMBLY. [15Tr8 MarcH 1983.

[Sir Abdur Rahim.] ‘

There, again, the objection that was mude wag that the railway organisa-
tion, the running of trains, the workshops and all the other""&ings tha
entail expenditure in the railways, were matters for railway experts.
T do not deny for one moment that you must have the advice and help
of experts in these matters. But the public are also entitled through
their representatives to have a look into these things and to bring the
view points of the public to bear on these problems so that the expendi-
ture may not be excessive, may not be unreasonable, and may rot be
such as to make the railways a losing concern. Surely, there gre mauy
matters in connection with the railways witli which members of the publie
are familiar, and they could help the cxperts themselves with their advice
as to the way the public could be attracted to travel, as to what deters
the public from making a greater use of the railways, or how the Railway
Administration could be improved so ns tc be of greater service to the
mercantile public. The representatives of the public would have baen
able to throw a good deal of light on these questions. The experts
undoubtedly within their own province are the best judges and they would
be able to advise the representatives of the people as to the mode ot
cperation of the Railways and other technical matters of whica thev
have much greater knowledge than any member of the public covld
command. Therefore, I do say it was wrong to stop or to limit the
scope of the inquiry of the Railway Committee. The Railways spend
nearly half the amount of the revenues nf India, and surely there can bc
no doubt that their working could ve so carried on as not to cause such
heavy losses as the railways are actually showing.

So far as the Posts and Telegraphs are concerned, I believe the inquiry
was exhaustive and complete, I have no complaint to make on that score.
I mav be mistaken. Perhaps my Honourable friend, Sir George Schuster,
will be good enough to correct me if I am wrong, but I do not think
their scope was limited. As regards the Civil Departments, with whick
the General Purposes Sub-Committee had to deal, they managed to g>
through all the Departments that were originally intended to be placed
under their purview. The Government have accepted many of their
recommendations and, as regards the I'oreign and Political Department,
I have received a statement of the reductions which have been accepted
by the Government. They amount to 71 lakhs, while our recommendations
amounted to a crore and 21 lakhs leaving out the North-West Frontier
‘Adminijstration. I was glad to hear from the Foreign Secretary that as
regards the best of our recommendations his Department has kept :n
cpen mind and will consider what further reductions are possible. Then
there is the question of the fixation of pay for future entrants. The
Government have chosen to place that aiso in the hands of an official.
The Honourable the Finance Member consulted us after that gentleman
had gone a considerable way in collecting figures and formulating a scheme
of his own, as to what our sttitude on the matter was. We could not
of course accept any responsibility for the conclusions which the expert
might arrive at and we made it clear that if it was desired by the
Government that the public should be satisfied as to the way in which
the pay of the future entrants to the services should be fixed, there would
have to be a fairly exhaustive inquiry into the whole matter. The Gov-
ernment were apparently of a different view and thev were content to
rely entirely on the advice which their expert will give them. That 15 how
the question generally stauds.
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The Honourable the Finance Member knows very well that opinion in
‘the country regarding army expenditure is very strong and firm. We
realise and we appreciate the great efforts that have been made by him
in inducing the military authorities to bring down their expenditure. It
has heen brought down, I believe from 52 crores to 46. That is, by six
crores, but I must tell him quite plainly that we are not satisfied with
this position. We believe and the Indian public believe that it is capable
of further substantial reduction. We are ready to give further help in the
matter and, if it is not availed of, it is not our fault. My Honourable
friend, Mr. Mudaliar, has pointed out how, as regards two army services,
the only two matters which he dealt with in his last speech on the sub-
ject, the engineering services and the medical, a great deal more economies
could be made, that the administration requires overhauling and that if
the administration of these two services is properly overhauled, there will
be considerable saving to the Military Budget. We did not hear anything
in reply from the Army Secretary on that point. We assume, therefore,
on the authority of my friend, the Diwan Bahadur, that there is consi-
derable room for saving in those services. These, however, are only a
fraction. We assume further that there is room for substantial reduction
in other military expenditure. We believe, for instance, there is a great
deal of money being unnecessarily wasted in the Frontier. We should like
to have a proper investigation of that also that the country may be
satisfied that all the operations that go on there from time to time are
justified. We shall, on the whole, proceed on the assumption that there
is room for further substantial saving in the Military Budget.

Leaving the question of expenditure, let me say one or two words
regarding the tariff policy. We were so far familiar with the phrase *‘dis-
criminating protection’’ and latterly we became very familiar with questions
of preference; but my Honourable friend, the Finance Member, has
introduced another phraseology—that is revenue duty with protective
significance. What is that protective significance? Does that significance
relate merely to voting in this House? B8ir, we would like to know some-
thing more in detail frorn him on thig point. If a duty is imposed for
revenue purposes, we should call it a revenue duty and deal with it as
such. If it is imposed for protective purposes, to protect certain industries,
then very different questions arise and we must bear a number of consi-
derations in mind when dealing with it. As regards protective duties, we
have a Tariff Board. There is to be an inquiry by the Tariff Board so
that we may have all the relevant facts and figures before us before
we can deal with s matter of this character. I do not suppose that in
connection with proposed duties on silk and artificial silk, in connection
with which he used that phrase, there has been any inquiry by the Tariff
Board. Every revenue duty, if it is sufficiently high, has, it is true, a
certain protective significance ; that is to say, if there are industries growing
in this country of a similar nature, they profit by these duties, because
they are enabled to compete on easier terms with the foreign imports.
Perhaps my Honourable friend will give us facts and figures relating to
these duties—I mean on silk and artificial silk—which inquiries that have
been made, the evidence he is in possession of as regards the effect of
the duties on the silk industry of India.

Then, we have, time after time, year after year, till we feel almost
wearied, protested against tax on machinery and raw materials. Perhaps
the position of the Government is that these protests have been so often
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repeated that they need not take any notice of them! But we, Sir,
eannot adopt such an attitude of indifference. We must go on hammering
and hammering till we get relief, till we save our industries, till we can
save the poor tax-payer of this country, because, after all, all these taxes
ultimately fall on the general public. Therefore, I do say that, because
certuin questions have been discussed ad neuseum in this House und on
which moreover there is no divergence of opinion in the country, that is
vo reason why the Government should treat our demand with contempt
and disregard it altogether saying ‘‘Yes, all these things have been said
before; we have heard it, and we have decided otherwise’’. 8ir, we
cannot acquiesce in that attitude of the Government.

I wish to sllude to another question which is not a burning question
st the present moment. but which, I am sure, will come up before the
Assembly in the near future. T mean the shipping trade. We have asked
the Government to see that whatever shipping trade there is in the country
ir not prejudiced by any hostile action from outside. It is a very import-
ant trade. On another occasion I alluded to it. I pointed out that it is
almost inconceivable that a country like India should have no shipping
of its own worth speaking of. I would like to kmow what the Government
have been doing to encourage the growing of a shipping trade in India.

Now, these are only some of the directions in which the Government
of India and the Honourable the Finance Member can help the profluctive
capacity of the country, .can help India to produce more revenues, and not
merely by putting tariffs which must more or less hamper commercial
activities of the country. Before I advert to the question which was raised
by my Honourable friend. Dr. Ziauddin Ahmad, let me point out what
has been the state of the industry of the country within the last four or
five vears. Take the balance of trade. India being a debtor country, as
we know, requiring a large amount for her debt services, it is absolutely
essential, unless she is to go bankrupt, that the trade balance of India
must be a heavy one in her favour. Indeed the Honourable Sir George
Bchuster, in his own eloquent words, pointed this out in his speech at
the Ottawa Conference. Sir Henry Strakosch, his colleague, also pointed
out that India having been a debtor country, we must see that her trade

rospers, because that is in the interest of Britain herself. Now, what we
nd is this. Take the figures from 1929-80 to 1982-88. The imports
were :

In 1929-30 . . . were 233 crores,
. 193031 . . . . .. v 138 ,,
., 193132 . . Ce ” uy o,
» 193283 . . . . . . " 110

A gradual decline, and, if you look at the exports, you will find the
figures even more significant. The exports werey

In 1929-30 . . . . . were 311 crores.
,» 1930-31 . . . . . " 220 ,,
., 19031.82 . . . . . . " 186 ,

» 1032-33 . . . . . . » 108 ,,
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That is to say, if you compare the figures for 1982-33 with the figures
for 1929-30, it is oue-third! (Mr. 8. C. Mitra: ‘‘Sounq finance!’’y What
is the result? The balance of trade in merchandise—I am giving only the
figures relating to merchandise—was this:

In 1929-30 the balance of trade in favour of India was 78 crores.
»” 1930'31 ” ”» »” 62 ”
” 193"32 ” ” ” 35 ”

,» 1932-33 the balance is against India by 2,

Sir, we all realize that India, by the export of her gold, has enabled
my Honourable friend to balance his Budget. Sir, I do not wish to say,
anything more now regarding the export of gold than that. It is unfor-
tunate that my Honourable friend, Sir George Schuster, has found it
necessary to establish u conduit pipe between England and India for the
gold to flow from India into Great Britain. It is unfortunate, Sir, that

1 it has fallen to the lot of my Honourable friend to do so. 8ir,

FM. whatever arguments the capitalists may put forward, I cannot
teel casy at the prospect of India denuding herself of all her gold. Gold
is a reserve: every country recognises that, and it is a very valuable
reserve in times of need. Even in prosperous times, it is very import-
ani. Take an ordinary household. If the household is prudent enough,
it lays by something for the future. Similarly if therc is a certain
quantity of gold in the country and in the coffers of individuals, either in
its originul shape or in the shape of ornaments, it is, as we¢ wll know, a
reserve and is brought out in times of need. To my mind, it is a dis-
quieting situation that gold to the tune of 70 millions should have gone
out of this country between the short period since England went off the
gold standard and the rupee was linked to paper sterling. Sir, I am
perfectly conscious that to develop the wealth of the country by improving
its economic condition, time is needed. It cannot be done in a day.
admit that the Budget has to be balanced in the meantime and we have:
to make the best of the existing situation. But surely some time or other
the Government must make an effort to increase the productive capacity
of the country, otherwise Government cannot go on balancing the Budget.
with the limited resources at their command. For this purpose, not only
is a properly thought out plan necessary—I know the Honourable the
Finance Member is fully conscious of the necessity of a proper economic
plan—but we also need other measures besides. For instance, as my
Honourable friend, Dr. Ziauddin, pointed out yesterday, we have to train
the people simultaneously in order to fit them to be more efficient producers
of wealth. Bir. education is making rapid strides in every country except
India. The masses remain illiterate and ignorant, superstitious and ineffi-
cient. What about the literate or the so-called educated classes? Dr.
Ziauddin, who is an authority on educational matters, has pointed out that
what you call the secondarv school education is hopelessly defeitive and
it can lead the country nowhere. Now, Sir, is there any effort being mnade
to remedy the situation? We shall be told that that is a provincial subject
and, therefore, Government of India is exonerated from all responsibility
iu the matter. I do not accept that position. The Government of India
do recognise their responsibility, because there is an Education Depart-
ment in the Government of India themselves. The same applies with
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respect to industries, as there is 8 Department of Industries in the Govern-
ment of India themselves. Unfortunately, however, they have either nd
policy or desire to puf forward & proper scheme of general education of
of industrial and technical training.

Sir, I do not think I can usefully take up any further time with the
Finance Bill. Let me just point out what procedure our Party is going
to adopt. I am not speaking merely of the Indepcndent Party, but, I
think, on behalf of the Non-Official Members generally on this side of
the House. The procedure that will be adopted is this. We shall make
# reasonable estimate of what savings can be effected in the expenditure
of Government and then we shall’ reduce taxation to that extent. In
reducing taxation, we shall, first of all, consider what are the taxes that
teli most heavily on the poor and men of very limited resources and, in
the second place, what are the taxes which cripple the industrial activities
of the country. In this connection we are receiving representations from
verious bodies and persons engaged in various trades ag to the taxes which
are hampering them in their activities. Now, 8ir, having made an estimate
of our own, because we have not had the assistance of the Government
in the matter as to what further reduction of expenditure is possible, we
shall reduce the Tariff Bill in fhat proportion.

al ’Il‘{he Assembly then adjourned for Lunch till Half Past Two of the
Jlock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Mr. R, K. S8hanmukham Chetty)
in the Chair.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, 1 do not propose to take much time as I am
anxious that we should conclude at least by this evening the general
observations that we are making on the Finance Bill. But I am just
going to put one or two questions to the Honourable the Finance Member.

Sir, as o layman going through his speech so full of arguments, not
only for his side, but also for my side, 1 thought I might develop some
of the arguments on my side which the Honourable the Finance Member
has mentioned and combated. I am mot convinced of the reasons that
the Finance Member has given for the non-prohibiticn of the export of
gold. I know the Honourable the Leader of the European Group invited
him to put an expott tux on gold and in doing so he and other Members
from this side expatiated on the distress gold that comes into the market
for sale. Whether distress gold, or for that matter hoarded gold, so far
as it is noh-monetary gold, I at any rate am prepared to welcome the
coming of that gold for sale into the market I, Sir, am very pleased
that on this occasion, owing to the high price of gold, because of the
depreciation of the rupee, the hoarded gold and the non-monetary gold
came into the market. This is proof that India has not got that very
much maligned habit of hoarding. Western economists, as the Honour-
able the Finance Member is no doubt aware, have in season and out of
season in all their writings accused India of having developed theé hoarding
habit. They had always stated that once gold goes into Indis, it will
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.not come out of India. Sir, the habit attributed t¢ the Indian women of
wearing golden ornaments and not parting with those ornaments has now
been curiously enough developed by the biggest nations and Governments
of the world. They are eyen worse than Indian women from the point
of view of love of gold. For instance, the case of the United States of
America is a glaring one. Whether it is in the vaults of the western
banks, the banks of France or America, or on the necks of Indian women,
gold, when it is hoarded, is hoarded gold. It is of no use when it is not
allowed to circulate, when the precious metal ceases to be the medium
of currency and when it is used purely for ornamental or hoarding pur-
:poses. Therefore, Bir, I do not share the opinion or the regret or the
lamentations which have been indulged in by Honourable Members regard-
ing the coming out of gold, non-monetary gold, into the market. Bub
I have a grievance which I must very strongly express that Government
have not used this opportunity to mobilise that gold for the purpose
which they have themselves in view. For, Sir, ever since the Currency
Commission reported, ever since we read the Hilton-Young Commission
report, the one subject that has been very much to the fore is the subject
-of a Keserve Bank for India. And the Round Tablers gave a lot of
attention to this subject. Lord Peel spoke upon this subject, Lord
Reading spoke on this subject, and so has Sir Samuel Hoare spoken upon
this subject. We have the Finance Sub-Committee report of the third
Round Table Conference in which it is stated that a certain amount of
gold must be accumulated; there should be an accumulated reserve of
gold before a Reserve Bank is established. And a Reserve Bank must
be established before the country is to have financial control and before
you think of self-government or responsible government for India. Sir,
that being the condition precedent, I would ask thc Honourable the
Finance Member to tell us why he did not take this splendid opjortunity
brought about by the depreciation of the rupee and the rise of the price
-of gold in terms of that rupee as a result of which every one in the
country who has been hoarding gold, either in the shape of ornaments or
otherwise, brought the gold into the market. Was it not the time then,
Sir, for Government to place an embargo on the export of gold by private
individuals? I do not for a moment say that Government should have
compelled private individuals not to part with gold. No; they could have
encouraged private individuals to part with gold, but there could have been
no greater occasion than this,—I at any rate do not know of a greater
opportunity within the last so many years,—when so much of vold came
into the market. And, instead of placing an embargo, instead of
mobilising the reserves specially in view of the Finance Member’s coming
Reserve Bank Bill, the resources of the country have been dissipated.
Sir, I wish that Government had taken something in the nature of a
mountain-top view of the future, mobilised the resources, hought all the
gold and then dealt with the situation themselves. They could have either
parted with gold if they thought it necessary or entered into certain trans-
actions keeping the geld in this country, as other countries did in other
times when they placed embargoes on gold.

Mr. K. P, Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): They wanted to help England and save the situation there.
Mr. 0. 8. Ranga Iyer: My Honourable friend, Mr. Thampan, says

that they wanted to help England to save the situation there. I, as a
studen’ of finance, recognise that India’s financial credit is dependant on
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England’s financial credit, and, so long as I am committed to a programme
and a policy of self-government within the Empire, I at any rate will not
deny kelp to England if England wanted that help and so long as . . . . .

Mr, B. Das (Orissa Division: Non-Muhammadan): If we dre in a
position to give that help.

Mr. C. S. Ranga Iyer: My Honourable friend, Mr. B. Das, represents
the view of the Independent Party to which he has the honour to belong
when he rays: “‘if we are in a position to help England’’. My whole
position is this. We could have helped England without sending the gold
away from this country. So long as India was part of the British Empire,
there was no necessity to send this gold out of India. So long as India
had gold in her banks, so long as the British Government in India pre-
served that gold, so long as gold was not dissipated, the question of
helping or hindering England does not arise.

Mr, M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
Muhammadan): Which side did you vote for when this question about
the export of gold was raised in Simla?

Mr. 0. S. Ranga Iyer: The Honourable Member should brush up his
memory., Which side T voted he ought to know, and which side I spoke
for he ought to know. He should not ask me to waste the time of the
House answering questions, because I at any rate do not want to indulge
in the luxury of taking up much time of the House. Nor do I like these
interruptions. I am talking on a difficult subject; the interruption is very
eagy for Honourable gentlemen on the Independent Benches, like Mr.
B. Das and Mr. Maswood Ahmad, but the subject is rather a difficult
one for me. I am a layman and I do not lay claim to expert knowledge,
and all these interrogatory inflictions only take away my ideas from the
subject. T voted in Simla on the right side, and I speak today on the
richt side, and I believe that even the Honourable the Finance Member
in his Budget speech, if the Honourable Members had read it carefully,
had tried to mect our point of view, and if they were present when I
began speaking, Sir, the Honourable gentlemen would have understood
that I said that some of the observations that the Honourable the
Finance Member had made by way of meeting our arguments did not
convince me. I wanted some light to be thrown on these points. I ask
for licht and more light. I hope the Honourable the Finance Member
will realise that he should not open himself to the charge at a later stage
that the bona fides of the Government are in question, because they
dissipated the gold resources of this country and they did not accumulate
and acquire sufficient gold for purposes of introducing a Reserve
Bank. (Applause.)

Mr. 0. ¥. Grant (Burma: Nominated Official): Sir, I feel a great deal
of diffidence in addressing the Assembly on this matter, as I confess I did not
anticipate that a speech on the subject of the separation of Burma would
be made at this morning’s debate. I do not know whether the complacency
with which the House received the remarks of my Honourable friend
U Kyaw Myint, was due to astonishment, .or to tho fact that his oratorical
arts so entranced them that they did not perceive that there was some



THE INDIAN FINANCE BILL. 2121

difficulty in connecting these remarks with the Finance Bill. U Kyaw
Myint himself, Sir, was kind enough to indicate that ke himself had felt
some difficulty in bringing his obsession, as he termed it, into the discus-
sion, and therefore, Sir, I do not propose to inflict myself, in my answer
to him, on this House for a very long period. I shall naturally leave to
the Honourable the Finance Member that part, the somewhat short part,
of the speech which deult with financial questions. I shall only say that
I anticipate that the Honourable the Finance Member will find no difficulty
in agreeing with U Kyaw Myint in his confession that he is not an expert
in financial matters. T am not here to speak in any way as an advocate
for the separation of Burma—nor to open, nor to continue a debate on
separation. I want only to deal with what I would like to call another
obsession of my Honourable friend, and that is his obsession against Sir
Charles Innes.

Now, I believe I am speaking to an Assembly in which during long
service Sir Charles Innes earned respect and liking, and, therefore, I trust
that my remarks will be received with sympathy, I do not say that in
what the Honourable U Kyaw Myint said today there was anything to
which one can reasonably take exception, but in parts it had an unfortunate
connection with a previous speech of his from which I believe he quoted
today and in which he made an attack upon Sir Charles Innes which was
resented in Burma. 1t was also regretted that no answer was made at the
time. 1 am not able to traverse at length that speech, because 1 only
received the volume in which it is printed when I had already got on my
feet to speak. I had no idea that this question wpuld arise today and,
therefore, had no references ready. I will, however, only say that in Burma
that uttack was regarded as incorrect in fact and as unjustifiable and bitter

in tone.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Which part
of Burma may I ask?

Mr. C. F. @rant: [ am sorry that as I only have just received the
volumes of speeches, I do not think I can expect the House to wait while
I search for the references. I assure Honourable Members that the attack
is as I have described it, and I think that Honourable Members who were
present on the occasion of the attack would not have any difficulty in
identifying the passages.

m Sant Bingh (West Punjab: Sikh): Will the Honourable Mem-
ber kindly read that part of the speech?

. Mr. 0. F. @Grant: I regret my inability to comply, Bir. I had every
Intention of quoting, but as the volume has only just come from the
Library, I am not in a position at the moment to do so.

The next point which I have to deal with is that I congratulate my
Honourable friend, U Kyaw Myint, on his frankness and the change of
tone in his specch today. T have no exception to take to what he said:
he is as fully entitled to his opinion in these matters as I am to my own.
I will, however, mention one matter in which he did seem specifically to
criticise Sir Charles Innes, and that was what Le termed the inadequate
representation of the Anti-Separationist Party or Partics at the Burma
Round Table Conference. Well, Sir, he admits that they had four repre-
sentatives, and that three of them changed their minds. 1f he had had
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eight representatives, would he have been more consoled if six of them
changed their minds? In fact, if the whole of his party had been at the
Round Table Conference, the Party might have practically disappeured.
He has every reason to be thankful that he had so small a representation at
the Burma Round Table Conference. It has been a matter for regret that
these attacks on Sir Charles Innes were not answered at an earlier stage,
but there is this advasntage in the delay that my answer to them is in
no way official apologia. Sir Charles Innes has departed from Burina,
I myself have no great stake left in the province and I am personally glad
to have this opportunity of defending him. I think that the sympathy
of this Assembly will not be extended to any one who attacks a Gov-
ernor like Sir Charles Innes, whose devotion to duty and zeal for the pro-
vince, during difficult times, was the subjoct of admiration to us all. My
Honourable friend, whom 1 am answering, then passed on to deal with
the meeting of the Burma Legislative Council in December and subsequent
events, for which it is not possible to luy any blume on Sir Charles Innes.
He was perfectly frank and 1 congratulute him greatly on the frankness
of his attitude concerning these events. As a mnatter of fact, Sir Charles
Innes had left the province before the Resolution, that somewhat strange-
ly worded Resolution, was passed by the Burma Tegislative Counecil.
Now, Sir, the Honourable gentleman condemned his fellow ocountrymen
in this matter. I am not greatly concerned to defend them; but I have
always looked on that Resolution with a somewhat indulgent eve. 1 have
regarded it as a result of fifteen years of political education in which the
Burmese have done their best to copy the most approved European
standards—I mean that in times of doubt and difficulty they have en-
deavoured ‘‘to fing a formula’’. They found a formula and this time no
one can understand it. But some of the formule which we have heard
of at Conferences in advanced Europe might very well answer the same
description. 8o I trust that Honourable Members will not be too hard on
the state of political education in Burma, because in this case the disjointed
nature of the framework is somewhat more visible than in the more
polished efforts of European statesmen. I think, Sir, if you read that
Resolution, you will find in it what you will find, expressed or implied in
many other post war agreements,—namely, each party’s desire that rts own
view should at least find a place, so that it might claim that that is the
main view and the one deserving general acceptance. Of course it is

difficult to interpret a Resolution which contains at least four different and
conflicting views.

Just one word to end with. My Honourable friend opposite took a
somewhat pathetic farewell of the Assembly, and said he was returning
Burmsa to meet his fate, whatever might be in store for him . . . -

U Kyaw Myint: But I will come again.

Mr. 0. F. Grant: I think I remember a somewhat similar passage in
his speech in September, 1981, when he went -back to face wild beasts ab
Ephesus in the cause of anti-separation. Yet we see him here cheerful
and in good health still, and, I am sure, this Honourable Assembly hoPes
that next Session it will see him here again, as cheerful and as persuasive
as ever—and with another obsession gone. (Cheers.)
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Mr. A. H. Ghuznavi (Dacca cum Mymensingh: Muhammadan
Rural): Sir, one of the striking stories with regard to the public finances
of India whick we have just listened to on the floor of this House this year
was what my Honourable friend, 8ir George Schuster, told us the other
day when he introduced his Finance Bill. He gave an excellent review
of the budgetary position at this most difficult period when a wave of
economic depression was passing all over the world. Bir, a depression
of this unprecedented magnitude must put any Finance Minister at his
wits’ end to find ways and means to balance his Budget. S8ir George
Schuster’s emergency plan of September, 1931, produced budgetary
equilibrium for the two years 1931-32 and 1932-833; he has, therefore,
naturally presented to the House the same prescription which had proved
successful in arresting the disease and has been successful in placing the
public finances of India in a sound position. But the cost of the prescrip-
tion—the unbearable taxation—has bled white the rate-payers,—be they
white, black or brown,—and it was the last straw on the camel's back.
It has led with alarming rapidity to the fall in trade in every commodity
and hag driven firms and individuals to bankruptcy and to utter ruination.
That India can no longer bear this heavy taxation is admitted by all. On
the top of that this surcharge of 25 per cent. on the burden of the income-
tax and the customs is causing havoc in the trade of this country, the
like of which, I am sure, was never seen before. The otker day the
Hindustan Times well depicted it in a cartoon about the goose that laid
the golden eggs being knifed with a surtax of this extraordinary chLaracter.
But, how long, may I ask, can the Government pursue this policy of
taxation to obtain budgetary equilibrium? It has already bled wkite every
one in India and it can bleed no more. Like tLe Railways in India
which look for some miracle to increase their earnings, let not the Hon-
ourable Sir George Schuster cling to deceptive hopes. If he thinks that
the depression is passing away or that the revival of trade is in sight, ke
is awfully mistaken. The condition of the world has altered and he would
be wise if Le adapts himself to the existing conditions without hoping for
any appreciable recovery.

A ten per cent. cut in the salary or reduction of clerical establishments
or some such retrenchment is not the remedy. The axe of reduction
must fall on that monstrous vulture known as the ‘‘defence of India.’’
That vulture is devouring all the resources of this country without giving
any appreciable return. Sir Walter Layton, in his admirable report, has
spoken of this expenditure as staggering. Such proportion is not to be
found in any country in the world. With your permission, Sir, T would
like to place before this House a few sentences from that report wkich
conclusively prove that the axe must fall on the military expenditure
first and that axe must be a heavy axe. He says:

‘‘An oustanding feature of this summary is the high proportion (624 per cent.)
which current expendifure on defence bears to the total expenditure of the Central
Government—a higher proportion in fact than in any other country in the world.”

Then, e goes on fo say:

“On the other hand. it is to be remembered that the extent to which taxation is
felt as a burden depends very largely on the objects on which a Government spends
its revenue. Thus, it has heen frequently pointed out that taxation for the purpose
of paying interest on an internal debt is economically speaking a transfer of wealth
within a country, which may—it is true—hamper enterprise, if the method of raising
the revenue is unwise, hut which need not do so or affect the total saving power of
the community. Again, wise expenditure on social services and particularly on health



2124 LEGISLATIVE ASSEMBLY. [15Te MarcH 1988.

[Mr. A. H. GLugnavi.]

and education should be remunerative in the sense of increasing the wealth-producing
power and, therefore, the taxable capacity of a country. Security is of course essential,
if production is to develop; but it cannot be claimed for expenditure on defence either
that it is a mere redistribution of income or that it promotes productive effic’ency.
Indeed economically speaking, it is the most burdensome form of expenditure, and
this is particularly the case where, as in the case of India, the Army contains a large
element drawn from elsewhere. . .. and it would be reasonable to assume that,
even if the total expenditure of Tndia were increased, the burden would be more tolerable
and more readily borne provided this particular charge were diminished.

But apart altogether from the question of other forms of expenditure in India, the
defence charge is undoubtedly high . . . . Again, the total is not only high in itself
and as compared with other countries, but it has also greatly increased as compared
with the pre-war situation. India, in fact, has not obtained any relief from the
greater sense of world security, which has succeeded the World War. On the contrary,
her defence expenditure has risen even after allowing for the rise in prices and haé
grown more rapidly than in other parts of the Empire.’”

Let us see what Sir George Schuster says about this. He says that
3 e the provision now made in the army expenditure has been cut
o very fine, namely, tke military expenditure has been reduced
from 55 to 46 crores, and that thus there is a reduction of nine crores.
Now, what is this nine crores? One crore has been reduced, says 8ir
George Schuster, due to fall in prices of commodities and eight crores, if
1 may be allowed to say so, are for scLemes which have been held in
‘abeyance. As a matter of fact, there has been no reduction at all, because
-eight crores represent the money intended for schemes which are held in
abeyance and one crore Las been reduced owing to a fall in prices . .

. The Honourable Sir George Schuster (Finance Member): My friend
is entirely incorrect in that statement. I find it difficult to follow his
argument, but the total cost of the so-called re-equipment programme, to
which, I think, he is referring, was to be ten crores. of which something
like eight crores have already been spent so that the programme has
nearly been completed.

Mr. A. H. Ghusnavi: I stand corrected, but mv impression wag thab
-eight crores Lave not been spent on account of schemes which have been
Leld in abeyance and that the reduction of ome crore is due to fall in

‘prices.
An Honourable Member: No, that is not right.

Mr. A, H. Ghuznavi: T have not before me the the speech of Sir
George Schuster delivered at the Ottawa Conference where he deprecated
the military expenditure and characterised it hv saying that it was
eating into the very vitals of India. It is reall¢ too much, Sir, having
regard to the Report of 8ir Walter Layton. and I feel that Sir George
Schuster should apply the pruning knife to the military expenditure in
‘the first instance. I do not agree with my Honourable friend, Sir Abdur
Rahim, wlen he suggests that the militarv expenditure should be reduced
by six crores. because, in a total expenditure of 46 crores. to make a
reduction of six crores means nothing. Military expenditure. Sir, as T
‘have already pointeq out, is still very hich, and the axe must be applied
-very drastically, and the expenditure should be reduced very substantiallv.
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TLe next Department to which the axe should be applied is the Rail-
ways. The deficit of nine crores in the Railway Budget can be met by
efficient and economical administration of Indian Railways and by
avoiding duplication of expenses which alone will show a saving of over
seven or eight crores, and I shal] presently show it. (Over one crore can
be saved by the amalgamation of the East Indian and Eastern Bengal Rail-
way Administrations, And, similarly, by amalgamation of other Railways,
by shutting down all the second class unprofitable collicries, by a judicious
expenditure on coal purchase, and by maintaining efficient control over
the stores, the entire deficit can be met. Have you heard, Sir, of any
country in the world having duplicate offices across the streets and
running two different State Railways? In Calcutty, there arc two huge
Railway establishments, the East Indian Railway and the Eastern
Bengnl Railway,—both are State Railways and both Lave separate offices
with separate cstablishments across the road. As I said during the Rail-
way Budget discussion, the whole of the medical machinery in Bengal
can be run by one Surgeon-General, but, in regard to these two Railways
there are two separate Chief Medical Officers, with duplicate offices and
duplicate establishments.

The next point I wisk to refer to is the alarming rapidity with which
gold is being exported from this country, and it is causing great apprehen-
sion in our minds. No less than 107 crores worth of gold has already
gone out of India, and, if I may quote Sir Leslie Hudson’s speech whick
he made on the subject and which has the unanimous support of every
Honourable Member in tkis House, he said:

“The Honourable Menther has stated that he is unable to interfere with the
export of gold and that he would hesitate to take any steps which would restrict the
right of the ‘ndividual to do as he pleases with his own possessions.’’

That is what Sir Leslie Hudson said, and he was quite correct, but
what is happening in America today? Have they not pluced an embargo
on the export of their gold? Though that country possesses more gold than
any other country, they have stopped the export of gold. But here the
Tinance Member is unable to do so, and tke country has been bled white
by the export of huge quantities of gold; still there is no embargo placed
on the gold export, because, in that case, it would give the Government
‘some help to balance their Budget and also a certain amount of relief to
the overburdened taX-payers.

8ir, there is another matter that I wish to bring to the attention of
the House, and it is about the loss in the Posts and Telegrapks Depart-
ment. Sir George Schuster in his speech said that the loss in this
Department has been 57 lakhs, and one need not wonder at this loss.
TLe Posts and Telegraphs Department is, strictly speaking, a commercial
-concern, and one should like to know what commercial experience is
rossessed by those who run this show,

Sir Bhupendra Nath Mitra, my Honourable friend, Sir Frunk Novee's
predecescor, by an extraordinary, unnecessary and unwarranted manner
raised the salaries of postmen, overseers and post masters and subordinate
staff to an extent that it has made it impossible for mufassil and village
post offices to pay their way. Sir, T have a statement in my hand which
refers to the revision of pay of the departmental branch post masters,
overseers, postmen and others in., the mufassil. A branch post master.
who was getting Rs. 24, was immediately raised to the grnde of Rs. 50
to Rs. 100 in 1927. Similarly, an overseer, who was getting only Rs. 22,
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was immediately raised to Rs. 50 in 1928 and the maximum of tke grade
was raised to Rs. 100. Similarly, Sir, the peons were getting Rs. 13 only
and their scales were raised to Rs. 30. And what is the result? For the
purpose of calculation of cost of an office the average of the time scale
is taken into account. TLis being Rs. 80 for a postman now, and Rs. 67
for a village branch post master of a departmental office, most of the
offices are now found not to be paying their way. Ten years ago, if 1
recmember aright, a village post master used to get Rs, 13 to Rs. 15 and
a postman used to get Rs. 6. Apart from that, owing to the increase in
the salaries of postmasters from Rs. 23 to Rs. 65 and of Rs. 80 to peons tLe
village post offices are not paying thLeir way. They cannot be found to
pay their way. But that does not end there. What they have done now
is this. They Lave dismissed the postmen, and the village postmaster
bas got his post office where he sits, and the people have to go to tke
post office to get the letters. That is the result of the withdrawal of the
departmenta] postmen and their replacement by extra departmental
delivery agents. An ordinary temporary cooly is appointed on Rs. 3 a
month and he goes out only once or twice a week to deliver letters, but
he cannot deliver registered letters or money orders. The people have
got to go to the post office for that purpose. I remember the postman who
used to deliver my letters in Calcutta was surprised to hear from me that
he had got an immediate jump to Rs. 40 a month from the Rs. 15 he
had been getting. He would not believe me wken I said that that was
a fact. What is the result? Postmen get between Rs. 40 and Rs. 50 a
month while passed I.A.’s and I.Sc.’s cannot get even much less and the
former are all illiterate, and one need not wonder at the increase in un-
employment. There was a Retrenchment Corumittee sitting over the
Posts and Telegraphs Department of which my Honourable friend, Sir
Cowasji Jehangir, was the President if I am right. (4An Honourable
Member: ‘“Yes.””) I do not kmow if this state of affairs was noticed by
them—a jump from Rs. 15 to Rs. 40.

Sir Cowasfi Jehangir (Bombay City: Non-Muhammadan Urban): If
[ may point out, we did not go into the pay of each individual postman
in the post offices throughout India.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
madan): And it is not possible too.

Mr. A. H. Ghugnavi: What is the retrenchment that you recom-
mended? As far as I understand, your recommendation was to reduce
the travelling allowances of the Postal Superintendents and that redue-
tion meant a saving of only a lakh of rupees, while they have stopped
travelling, because they refuse to travel in the second class. They had
been enjoying the privilege of travelling first class for years, and the result
has been an increase in thefts and defalcations in post offices, and I will
demonstrate that by facts and figures. That is the retrenchment which
the Retrenchment Committee have suggested--that the Postal Superin-
tendents should draw only second class travelling allowances. And the
Postal Superintendents consider it derogatory to travel second class along
with their subordinates,

Sir Oowasji Jehangir: TIs that a fault of the Retrenchment Committee?
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An Honourable Member: I also travel second class.

Mr. A. H. Ghuznavi: You must put yourself in the position of the
‘Superintendent of Post Offices. (Laughter.)

An Honourable Member: Why should he feel it derogatory to travel
second class?

Mr. A, H. Ghuznavi: Tt is not a question of derogation. T.et me
explain the position first and then you may comment. You may then
say whether T am right or wrong. Fortnm‘zte]yv Sir Thomas Ryan is now
the Dircetor-Cieneral of Tosts nnd Telegraphs. He was in thc year 1924

Chairman of the Posts and Te]egraphs Department Committee, and this
is what he said in his report:

“The curtailment of inspections and of the movements of the Postal Superintendernts
may have produced some small economy by saving in travelling allowances, but the
increase of frauds and consequent progressive demoralisation of the staff seems to bhe
a high price to pay for this result. Apart from direct restriction of his movements, the
recent revision of travelling allowance rates has resulted in reducing the amount of
‘travelling allowance which a Superintendent can recover from the Government, and
this further tends to confine him to the headquarters with the result that the
efficiency of h's supervision and control, and his personal knowledge of his subordinates,
have greatly depreciated. The Commitlee are of opinion that these tendencies are all
in the wrong direction and that the value of the work of a Postal Superintendent varies
inversely with the time he spends at his headquarters.

Apart. from these regular inspections . . . the ('bmmlttee are of the opinion that
‘Superintendents should be encouraged to move about in their divisions as much as
possible . . . Officers must be trusted, and to provent an officer from carrying out his
duties. hecnuse he is suspected of bemg anxious to do so only in order to earn travelling
allowance is a ptifully short-sighted policy. Tt may result in the saving of a few rupees
in travelling allowance but it wastes' the salary of the officer, a far larger item, by
depriving him of half of his value and efficiency, and no true economy results. The
existing travelling allowance rules are not such as to encourage touring for its own
sake, and it can safely be left to heads of circles to see that Superintendents arrange
theu- tours in such a way thn,t trave)lmg alloWance chn,rgas are kopt at a mmxmum

They have reduccd the travelling allowances of the Postal Superintend-
ents to second class, but they have mnot touched the Telegraph
‘Superintendents, most of whom are Anglo-Indians.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-

madan Urban): What is the pay of the Telegragh Supermtendent as com-
pared with that of the Postal Supqrmtendent?

‘Mr, A JH. Ghuznavi: The same. The same grade. They were put
on the Samb catéfdry and the same grade. But they did not touch the
Telegraph Superintendent, but touched only thg Postal Superintendent.

I am sorry Sir Théinas' Byan is ndt here; otherwise he will be able to
confirm my statement. '

Sir Cowasfi Jehangir: Do you mean to say that the Government did
not carry out the recommendutlons of the Committee, or that the (Com-

mittee recommended 'differentiatitn ‘in “treatment? What allegatlon are
you making?

Mr. A, H. Ghuznavi: The fact is that the Superintendent of Tele-
graphs has noﬂ$§en tou_qhed, ‘while the Pogtal Superintendent has been.

. o]
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Mr. Gaya Prasad Singh: By the Retrenchment Committee or by the
Government ?

Mr. A. H, Ghuznavi: The fact is that their sllowances have not been
touched.

Mr. Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
If my Honourable friend will read . . . . .

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The Honourable Member has not given way.

An Honourable Member: He does not know how to give way.

Mr., Muhammad Yamin Khan: If you will read the report, you will
find that the Committee recommended equal treatment.

Mr. A, H. Ghuznavi: My friend seems to have a sharp memory to
remember things that happened more than a year ago. There is not
a word about the Telegraph Superintendents in the report, I may tell you
that for your information.

Sir, I must now plead for my own province. Bengal must be bled
for thz benefit of other provinces. The Honourabla the Finance Member
has been making a present of 40 and 50 lakhs to the four Aden Salt manu-
facturers at the expense of the consumers of Bengal and Bihar, by
imposing an additional duty of Re. 0-4-6 per maund on the belief that
Government were giving protection thereby to Indian salt manufacturers
at Karachi, Khewra, etc. Of these four salt manufacturers one is an
Italian Company and three are Indian, but they belong to the Gandhi and
Company group. Indian salt manufacturers have up to now derived no
benefit out of this taxation. It is the Aden salt manufacturers that are
getting this benefit. When the Honourable the Finance Member will come
to this House for an extension of this Act for another year, I will come
out with my facts and figures. In spite of the opposition of the Gov-
ernments of Bengal and Bihar, they are continuously doing it and their
obiect has not been achieved and they have increased only the cost of the
consumer, and 25 per cent. of that. goes to the Gandhi fund.

Mr. Gaya Prasad Singh: Will you make yourself clear? You said
the money goes into the Gandhi fund?

Mr. A. H. Ghuznavi: I will make myself clear outside this House.

Mr. Gaya Prasad Sifigh: Yop are making a serious allegation and you
refuse to substantiate it on the floor of this House.

Mr. A. H. Ghuznavi: I cannot waste the time of the House.

An Honourable Member: The House does not mind it, if you will
give the facts.
Mr. A. H, Ghuznavi: Teke, again, the question of wheat. Here,

again, Bengal must be penalised. The consumers of Bengal must be
penalised in order to benefit the Punjab. The Honourable the Commerce
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Member has brought forward a Bill for extending the Wheat Duty Act.
This affects only Bengal and Bihar. Bengal must always be bled to serve
the interests of Bombay, the Punjab, and every other province except
Bengal. I am sorry, my friend, Mr. Mody, is not here, but he will ke
coming soon with a beggar’'s bowl in his hand and at once the Commerce
Member will give him an assurance of additional protection at the cost
of the consumers of Bengal in order to benefit the millowners of Bombay.
Not content with a 50 per cent. duty on Japanese goods, they want more.
Every one wants to bleed Bengal and get rich at her expense. What have
the Government of India done for the Bengal industries? What have
they done for the coal industry? Coal is being imported from South
Africa. The Bombay millowners have killed the coal trade of Bengal.
(An Honourable Member: ‘“How?’’) When Mr. Mody comes here with
his beggar’s bowl asking for more protection, you will know how. It seems
that the Government of India have no regard for Bengal. They are ix
terror of Bombay. The moment Bombay asks for anything, it is given.

Hony. Oaptain Rao Bahadur Ohaudhri Lal Ohand (Nominated Non-
Official): Will Bengal agree to the revision of the Permanent Settlement ?

Mr. A. H. Ghuznavi: It is not for Bengal to agree. If you treat all
the agreements and charters as scraps of paper, you can do so. There is
an agreement about which my friend seems to be ignorant. With thece
words, I close my speech in the hope that Bengal would get at least some
sympathy from the Honourable Members,

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): I believe, I was assured so yesterday, that in the
discussion of the General Budget and the Finance Bill, non-cfficial
Members can range in their discussions from the winds of heaven to the
thoughts of men.  But there is one trouble about this. Whatever you
may say, nobody listens to you. This was dissuading me from standing
on my legs yesterday but I rememkhered late in the evening what our
Lord has said: ‘'Action is thy duty, the fruit is not thy concern.’” Action
in this case is speechifying. As regards the fruit, the present Goveru-
ment of India stands in the position of having been in' the lap cf the
Almighty and, therefore, it is for them to decide whether they shall give
my fruits or throw the seeds back to my face. I was fortunately fortified
in my attempt to speak by the observations of the venerable Sir Abdur
Rahim who has been in the public life of British India much longer than
I have been. He said: ‘‘Don’t care for what they say. You go on
hammering and hammering until you get your grievances redressed and
someday they will have to be redressad.”” Fortified by these two considarn.
tions I have ventured to stand on my legs to submit a few observations
upon the very important point upon which I feel a great deal and that
is the grievance of the agriculturis. Times out’ of number, 1 have
troubled this -House with the grievances of the agriculturist, and so far
I have not had one act of assistance, one word of encouragement, not
even a smile of favour, but T am not going to be deterred. 8o long as
the agriculturist’s problem is not settled rightly, so long will that problem
come -before this House time after time, until it-is redressed and redregsed
correctly, because there is high poetic suthority for the position ‘hat nc
question is fipally settled until it is settled aright. I have read, with

c2
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such care ag I am capable of, the speech of the Honourable the Finance
Member and therc is not a word of eympuathy for the agriculturist. 1
believe I am right in gaying that his depressed condition and the miserable
plight to which he has been reduced, not only in one province, but
throughout India has not melted his hard heart, and driven him to say
one word of sympathy, let alone one act of sympathy,

Mr. C. C. Biswas (Calcutta: Non-Muhammadsn Urban): May 1
correct the Honourable Member? The Honourable Sir Fazl-1-Hussain has
arranged for two meetings of the Imperial Counci] of Agricultural Rescarch.

Raja Bahadur G. Krishnamachariar: I wag coming to that a littla
later. I am at present on the speecn of the Honourable the Finance
Member. There is not one word of sympathy in his speech for the poor
agriculturist. On the contrary, he has been patted on the back for
things which he does not deserve, for things which do not exist. He says:
““Oh, the agriculturist is a good fellow. He need not be troubled about.’”
He speaks of trade, trade depression, and so on, and these occupy threa-
fourths of his Budget Speech. But the position of agriculture hag heen
dismissed with a paragraph which my Honourable friend from Burma
read out and which I too shall refer to a little later. I would now invite
the attention of the House to paragraph 5 where my Honoursble friend
begins with a statement regarding the economic position. Having stated
that the economic position is what is known to everybody else, he says
that ‘‘the monsoon was fairly normal for India as a whole, and that, so
far ag climatic conditions are concerned India might have been enjoying
n year of normal prosperity’’. But there is a little foot-note to that
gentence which is rather worth reading, namely:

““The monsoon was normal for Tndia as a whole except in Bihar, the East United
Provinces, and North Madras .coast."

That is the first trouble about it. The monsoon wag normal; it might
have been a year of prosperity; but at least in three big localities is
wes not norms] :

“‘Otharwise, though lighter than usual, it was fairly well distributed and fortunately
rainfall in September was above the average.*

Now, what I .csnnot understand i that ¥ the mansoon was lighter
than .usual, your -cultivation cannat go on, £c how .onpn theme be prosperity?

“The sowing congditions for monsoon craps ware only moderately favoursble’’,

snd yet upon the principle of averages the year would have heen ane
of normal prosperity :

“sowing conditions for enld weather crops were generally favourpble. The winter
rains have heen helow the average and the yield of the crops now on .the ground will

depend to a greater extent than usual on the weather duging the next few weeks.
Slight frost damage .in Janngry has been reported from a numbsr of placaes.”

Now, putting all these things together and reading them along with the
original proposition made in the body of the paragraph, you will find that
after all the statement that it might have been a normal year of prosperity
is not quite tenable, putting it at the vary lowest.
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Next, the purchasing power has suffered terribly from the werld
oonditions and has not improved. At first they thought that there would
be a substantial rise in prices owing to the detachment of sterling from
gold, but that was only & temporary measure. They did so for a short.
time but the prices have again begun to fall, with the result that it
affects, —whom? It affects me. It affects the economic condition of the
agriculturist who forms 80 to 85 ner cent. of the population. Sir, the
anticipated rise in rupee-sterling prices has not materialised. The position,
broadly speaking, is that after an initial rise, prices at the end of the

ear under review showed again a falling tendency, with the result that
although the average level of prices on the basis of which India’s exporis.
during 1982 were slightly higher than during 1931, the general level of prices
at the end of the vear had fallen below the previous level. Now with
regard to this general level of prices, if I had the time, I should have
taken this Houge through the history of how this general level of prices
worked, but there is a nice little book that came into my hands recently—
‘“The Intelligent Man's Guide through the World Crisis’’—written by
Cole. This book deals with the question of the general level of prices,
and he points out that there is no such thing as a general level of prices
existing, because the cropping conditions are different, because the quali-
ties of crops grown are not the same and the wholesale prices depend
upon whether you export them out of the country or export them internally.
These and a few other considerations he has shown, and he hag come to
the conclusion that it is impossible to say what the general level of
prices is. The Honourable the Finance Member says:

‘“The most that one can say is that countries with currencies linked to' sterling
have fared much better than those which are on a gold basis.’

~ Now, Bir, there is a little story which, I do not lmow if I can trouble

the House with, and that is that two Brahmins went for attending the
last illness of & rich man. Now, among the Hindus it is supposed to ba
8 good thing to make gifts of cows when a man dies. Of the two men
cne man got & cow and the other did not get any. The man who gut it
came home and a friend asked him: ‘‘How many did you get?’’ He said:
‘“Everybodv got one, but I got three.” He was asked: ‘‘You have got
only one, how do you say you got three?’’ He said: ‘‘My neighbour did
not get eny. That means two for the two and I got one, that means
two plus one three.’”” That, Bir, is the satisfaction that I am asked to-
reap from this position. It began with a year of normal prosperity. It
went on to a condition which made the position very very bad and then
it ended by saying: ‘‘Never mind, be satisfied that you are much better
off than other countries and, therefors, you had better go on’’.

Then there is a standard upon which my Honourable friend, tho
Finance Member, bases his argument and that is the consumption of what
he calls “‘articles of necessity’’ to the masses, namely, kerosene, salt and
cloth. Wel, I believe the census has shown an increase of a very large
percentage of the population and the standard of comparison my friend
took was the average of the previous ten years and the consumption within
the last vear or 18 months. It does not appear from this paragraph
whether due allowance has been made for this increase in the population,
but there is another matter which has got to be considered. Now, these
kerosene people have been going about not only in British India, but also-
throughout the Indian States. There they have been spreading their
nets and I suppose the.kerosene oil they take into the Indian States has.
got to come from British India or o British Indian port and then the
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figures upon which or from which the Honourable the Finance Member
‘uppears to have made a caloulation (I am speaking subject to correction)
are those relating to what appears at the ports of disembarkation whero
these things are imported and from where they are brought into the interior.
‘Now, if you take that into consideration and, as regards the consumption
of salt, I do not know whether that salt includes foreign imports into
British India, I am not at all sure that these things are a correct indics-
‘tion of the position. I come to the last portion of his speech, leaving
aside this gold export business which has been, if I may say so without
disrespect, repeated to death by almest every speaker here. But, before
1 come to that, there is one little statement here and I am not sure
whether it is correct. Unfortunately I have not been able to lay my hands
upon the reference: that is where he sums up his own conclusion on the
review of the agricultural position and he says that ‘‘for my own part
the main impression gained by a study of what has been happening during
these last two years of terribly difficult times is one of admiration and
wonder at the way in which India and her people have adjusted themselves
to the emergency’’. Now, frankly, 8ir, T do not understand what that
sentence means. How else does he expect the people of India to go
-on than as they have done now while they are in a state of miser-
able plight? They are not, of course, dead, I am perfectly suro, but
surely they are almost on the verge of suffering and thev cannot stand
very much more suffering. That is what you mean by saying that India
and her people have adjusted themselves to the emergency. Then they
say that where you cannot grow one kind of produce, they have sub-
stituted it for another and in thig connection they say:

‘“To some extent in certain cases such as food crops, Government policy has bheen

to find out alternative crops. * * * * Linseed is another important alternative
crop for which possibilities of an increased outlet have been opened out by the Ottawa

Agreement."’

I am speaking from raemory, but the report that has been submitted in
-connection with the Ottawa Agreement is that there is absolutely no
chance in the near future of our linsecd export displacing the export from
Argentine. It will take some time and even then the result is problem-
atical. This is the statement which I remember to have read in connec-
tion with the position of the linseed and consequently it is not a very
current one. Then there is another statement made with regard to
groundnuts :

“This crop has become in Madras a money crop of first rate importance and is
becoming an alternative crop to cotton of growing importance in Bombay and Berar.”

So far as Madras is concerned, I am afraid my Honourable friend has
not been served properly. It is true, groundnut 18 a money crop and it
‘has been grown in very large quantity. But there is a slump in the
market and we cannot sell our groundnut. Where we got, for instance,
Rs. 8 or 8% for a unit, we have not been able to get even a rupee and a
quarter with the result that most of us have ceased to grow
groundnut excepting those people who make oil out of it and send it to
England. That is the position with the alternative crop of groundnut so
far as Madras is concerned, and I do not think it is a happy one. Then,
Bir, there is another statement which says:

“Now, it is difficult to trace exactly the complete economic effects of these adjust-
ments, but one conclusion is probably justified and that is that the poorer classes and

particularly the wage-earning classes whose wages have not been reduced pmportionntel¥
‘to the fall in value of local food products are ati present better fitted than ever before.’
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Now, I do not know what justification is there for that statement.
Perhaps it is based upon the position that, because the prices of the
food-grains have gone down, the man with the same wage is able to supply
himself with the food material more than he was able to do when the
prices were standing at a high level ‘and consequently probably he has
been better off. That, in short, is the agricultural position. May I res-
pectfully ask what have the Government of India done in connection
with the relief to be given to the agriculturist? I know there was a
Royal Commission on Agriculture which mads its report in the year
1925 or 1926. It is now eight years since that report was submitted, and
what has been done? There is only one thing that I know that has been
done tangibly, and that is the creation of the Imperial Council of Agricul-
tural Research. Sir, these Commissions are a roundabout way of finding
out what you know exactly. I am not talking the language of conven-
tion, nor am I using any figurative language, but there is a little pamphlet
issued by the Government of India by a gentleman of the name of
McKenna. He was, I believe, connected with the Agricultural Depart-
ment of the Government of India for some time and he has written a very
small pamphlet called ‘‘Agriculture in India”. If you read it carefully
and compare its conclusions with the conclusions that have been arrived
at by the Royal Commission on Agriculturs after two or three years of
their peregrination, you will probably find that the same ideas had already
been stated by Mr. McKenna. No doubt there is a good deal of elabora-
tion here and there; no doubt there is an cxpenditure of three lakhs of
rupees which is given on the title-page of their report. Now, what has
been done? They always begin by saying that already a great deal has
been done, but still greater work has got to he done. But what has been
done and what has not been done is only knawn to us.

Now, the most important recommendation that these people have
made is about the seed farms. Nothing has been done about these seed
farms in the country excepting in one or two places and the result has
been a very curious one. Ordinarily, the cultivator used to reserve out
of his crop & small portion to be utilised as the seed for next year, but
the moment these seed farms came into existence he began to eat his
seed, because the produce was not sufficient for his needs and he thought
that he would get his seed from the seed farms at an expense of a few
annas more. Of course, the seed farm cannot be expected to supply seed
to every agriculturist, with the result that for the first year or two there
was a terrible wrangle over the seed and very uncomplimentary expres-
sions were used. That is the first result of the Agricultural Commission.
Nothing has really materialised.

The next question is about the manures. This report says that the
Department is not in a position to tell the sgriculturist the manurial
value of so many materials that are available in the country. The old
stock argument that cow-dung manure is the best manure, but it is un-
fortunately used by the villager for fuel purposes and, therefore, it is not
available for agricultural operations is mentioned there, But who is
responsible for this? If you go to the districts, you will find that the
Ppoor villager cannot have even those shrubs which will never be of any
use to the Forest Department nor dare he cut any branches from any
trees in order to burn his fireplace. The result is that as he has got to
live anyhow, he uses the cow-dung for the purpose of fuel. Times
without number representations have been made, but nothing has come
out of them. Not long ago, there was a very influential representation
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made that manurial products should not be exported. They did not,
however, ligten to it and they have not prohibited the export of manurial
products such as bones, oil-cakes and materials of that sort. Now, Sir,
under those circumstances perhaps, if the Finunce Member or somebodv
else is go inclined, he might tell us where is the light that we can see
in order to relieve the sufferings of these long-suffering agriculturists. It
is perfectly true he has been suffering and suffering, but some day that
suffering would turn into an awkward position. I am not threatening
anybody. But, I feel it and I know what the position will be and what
the position will be leading to. And if you find cven the Madras Govern-
ment putting off the collection of their revenue for two or three months,

you can very easily understand the position to which the agriculturist has
been reduced.

Now, Sir, on the last occasion T had spoken, at least to some extent,
about taxation. But there is only one point to which I have to refer and
that is that with reference to a statement made by my Honourable friend.
Mr. Bajpai,—unfortunately he is not here,—regarding the responsibility
of the Government of Tndia in the matter of reducing to a statutorv form
the principles of lnnd taxation as enjoined by the Joint Select Committee
of Parliament before the last Reforms Bill wag actually passed, Now, Sir,
my Honourable friend, Mr. Bajpai, said somewhat strongly,—I suppose
he was strong in his position, because he was speaking from his brief,—
stated :

“If any province had not carried out the recommendations of the Joint Parliamentary
Committee of 1920, the blame for it did not lie at the door of the Government of

India.”

That is what Mr. Bajpai said, and T immediately asked, what about
Madras? And he gave a long story which I do not want to repeat, but I
want to say that he is absolutely mistaken in his facts. The Bill, that
was originally introduced in the local Coumncil. was recommended for
adoption by a Government Committee in which power was given to the
Legislature to determine the increase of the rutes of assessment at the
time of re-settlement. Now, the Government of India did not want to
give that power to the representatives of the people and thev bégan to
shilly-shally. And lend revenue being a subject which is always dear
to the bureaucracy and as it is a close preserve, they weére somehow or
other able to put off this very salutary provision recommended, not by the-
public agitdtor, but by a responsible Governmert Committee. Now, S8ir,
in reply to a Resolution moved in the local (lfouncil in September, 1929,
the Honourable Mr. (now Sir) A. Y. G. Campbell said that the Govern-
ment of India objected to the passing of the previous Bill into law on
certain grounds connected with the question of giving power to the Legis-
lature to fix the money rate. He further stated that cerbain provisions
of the Bill were against the principles of the Government of India Act.
Then, Sir, there was a memorandum submitted in August, 1927, and i
that the Government of Madras said:

“The Government did not accept this recommendation which would make each
scheme of settlement practically a taxation Bill : and they put forward certain alter-
native sugpestions for the consideration of the Government of India and the Secretary:
of State. The Government of India then addressed this Government pointing out the
inexpediency of legislating on the lines of a permanent settlement at the present
moment, and also disapproving of the suggestion made by this Governmént as to ant
income-tax on invorne derived from land. They asked this Government to reconsider the
position in the light of these remarks,” etc.
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The result is, that the Bill, as you are awsre, is still hanging fire
without any conclusion whatsoever. And yet my Honourable friend,
Mr. Bajpsi; stands on the floor of this House and says that the Govern-
ment of India are not responsible, but our »wn Government are respon-
sible. That I say is not correct.

Now, Sir, there are a good many other things that 1 could invite your
attention to, but I do not intend to do so. There is, however, one matter
which, I think, I ought to invite the attention of this House in connection
with this land taxation, and that is that they always claim to raise the
assessment every 30 years based upon o rise in prices. Sir, they have a
peculiar way of calculating this rise in prices. They go to the sub-
registrar’s office and then they take the valuation by going over the docu-
ments executed, mortgages, sales and leases and working out the average,
leaving alone the lean years. Now, there is a little story about these
documents. When & man goes to the sub-registrar’s office in order to
execute & mortgage on his lands or to sell them, he always fixes a higher
figure in the expectation, if it is a mortgage, that when it comes to selling
the land which invariably happens he might alwayvs ask for a higher figure.
It is the same thing with the lessee. The lcssor and the lessec together
know that they do not expect to get this money value, because it is of no-
account. 1If I lease my lands by so many Mudras measures per acre,
no body is giving me the value of it. That man, if he gets nothing at all,
gets the produce. But the sub-registrar says that he has got to give the
value, otherwise his document is not going to be registered. My agent
comes. the man who executes the document comes. What are they to-
do? They cannot go back eight miles and ascertain from responsible men
what price he should fix. Then the sub-regisivar suggests that he should’
put down something, so that he might get it registered. So this something
is put down as the valuc and the document is registered. That really is
the story about the value; and as regards the value of this produce in the
villages, if you go and ask some of these village accountants, they put up-
long sheets of report about values and crop cultivation, one thing and
another, and upon that the Secretary of State gives his answer in the
House of Commons. You find that the whole thing is manufactured at
the corner of the village headman’s office. He sits there; he does not
go, but he knows exactly in a hazy manner what the price is. So he
puts it down and gives it to the tahsildar, hecause he has to do it by a
certain’ date. The tahsildar gives it to the sub._divisional officer who
sends it to the Collector. It is solemnly publirhed in the Fort St. George
Gazette. Then it is sent to the Secretary of State, and everybody is
satisfied about the price. But it is all incorrect. There are no statistics,
and my authority is the Indian Taxation Inquiry Committee which gives a
very good history about this taxation. So that the standard of price
depends upon all these things. But, then, I enid the other day that, out
of the total number of pattadars, at least 12 lakhs pav onec rupee and’
less. Will somebody who claims to raise the texation tell me that if the
man’s whole income is onlv two rupees. hecanse he has got to pny.ha!f
the net income to Government as land revenune, even supposing it is
Rs. 8, what is there left for him to scll? And vet vou go and raise the
assessment on that wretched holding of his, berause, forsooth, somf‘body
somevhere has said that the price is rising. And that is the cage with 48
lakhs of people who pay Rs. 80 and less, 12 lakhs being one rupee and’
below, and 84 lakhs heine betseen one rupee and Rs. 80. Sir, what is
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there to sell after paying Government demands? There is not enough to
eat- And all this leisure hour employment that we have been hearing
about is due to the fact that the man has not got enough to eat and
some device must be made for supplementing his income so that he and
his wife and children may live till the next agricultural season. That,
Sir, is the thing which I want to take into conesideration.

Now, Bir, there are only two points that I would trouble you about
just now. The first is about what happened when I was talking about the
Ottawa Agreement. At that time I said thit the Kast India Company
ruined the trade of India and I said that they even went to the length of
cutting the thumbs of the silk weavers. Now, I was immediately challeng-

ir.u ed by my Honourable friend, Sir Frank Noyce, somewhat
""" angrily then, but later he wrote to me a very nice letter and
although I was quite unwilling to discuss outside the House, what I said
inside and on the floor of the House, I could not resist the temptation of
his courtesy and so I looked up the record. S$» far I have not been able
to find out any authority that the Company’s servants actually cut the
thumbs of the silk weavers of Bengal. What did happen is that they put
them to a great deal of trouble, inconvenience and persecution, the whole
of it is detailed in a book ‘‘The Ruin of Indian Trade by the East India
Company’’ by the late Major Basu, and persons who want detailed in-
formation may look into it. They persecuted them to such an extent
that the weavers themselves cut their thumbs, so that they may not be
disturbed in working for the East India Comvpany. Now, Sir, this state-
ment was made by a man of the name of Bolis and he made that state-
ment within ten years of the Battle of Plassev, that is, about 1767. You
Imow, Sir, latterly the tendency is to justify everything that has been
done in the time of the East India Company—very patriotic no doubt,
but certainly not true—and one of the processes that is now going on is
that the man, Bolts, is painted in very black colours, his nationality is
disavowed, and he is supposed to be a disgruntled man who was interested
in speaking an untruth. Now, if that was -0, it took a somewhat long
time between 1767 and the present date in order to find out his ante-
cedents, nobody said anything about him at ihat time. Nobody said about
him in 1800 . . .o

Mr. F. E. James (Madras: European): What has it to do with the
Finance Bill?

Rafa Bahadur G. Kristinamachariar: 'As I said, during the discussion of
‘the Finance Bill everything ranging from the winds of heaven to the
thoughts of man can be discussed, and this is the only time when I can
put forward my grievance. Whether the grievances can be he?rd. or not,
whether the grievances are going to be redressed or not, I insist upon
saying what T have to say, so that they may be put on record and the
‘Government of India may not say that they were not put forward.

Lastly, there is this question of orthodox fepresentatlop at the Rounfl_
Table anf.erence (Mr. N. M. Joshi was ls.ughmg.). My friend, Mr..Joshl,
laughs and he laughs so loud that I am afraid of his breath. Let him not
do that. He has had the good fortune of being the self-constituted E&ader
of the Labour Party and of going to Epgla?d and to make a noise er:é
{Mr. N. M. Joshi: *‘I support your claim.”) If you are going to suppo
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ged in such & big laughter, which unfortunately

i t have indul i
i, Fou mead ot e friend, Mr. Ranga Iyer, and thereby spoiled the

disturbed me, as it did my
trend of e thought.

Diwan Bahadur A. Ramaswami Mudaliai: May I qnderste.nd from the
Honourable gentleman that there was no representative of the orthodox
Hindus at the Third Round Table Conference?

Raja Bahadur G. Krishnamachariar: Not ag such.
Diwan Bahadur A. Ramaswami Mudaliar: What about Mr. Ghuznavi?

Raja Bahadur G. Krishnamachariar: Sir, I am very glad that my friend
stated it and there is a little story aboug it. Mr. Ghuznavi and Sir Abdulla
Buhrawardy are the only two persons who supported the Hindu orthodoxy
as against my friendg the Hindus, men who belong to the Nationalist and
the Independent Parties, men who call themselves Hindus, men who have
no respect to their ancestral religion and men who have no respect to their
ancestral traditions, all these gentlemen one and all put together ground down
and treaded under their feet the sacred principles of the Hindu religion (Mr.
B. V. Jadhav : *‘As interpreted by whom?’’) as understood and traditionally
interpreted. Mr. Jadhav has, of course, no regard for it. He is perfectly
entitled to it, but let him not carp or cavil, because there is a verse which
says that the Vedas are awfully afraid that ‘‘Half learned and half baked
men will wrong me by not understanding what I said’’, and it refers to
persons like my friend, Mr. Jadhav. Without any knowledge of Sanskrit,
at least a smattering learning is just enough to misunderstand. He never
read the Shastras, he never read the Mimamsha, which is the only criterion
of interpreting the Shastras and he says, as interpreted by whom. As
interpreted by me, as interpreted by my Purva Mimamsha, and I am not
agshamed of that. Now, at that time, in consequence of .the support that
Mr. Ghuznavi gave me, I cabled to him at the Third Round Table Con-
ference, when I found that these people are making some gharbar ahout
our orthodox view, to tell the Secretary of State and the English people
and Lord Sankey and the Premier and all whom it may concern, that
no Constitution, however scientifically drawn up, will be acceptable to
us without proper representation. And most of our men who went from
here are laymen who have absolutely no idea of any constitutional principle.
I throw down that challenge on the floor of this House and I want at least
half-a-dozen to take it up. They may be very good scholars, they may be
very good merchants and they may be very good anything else in the
world, but they are certainly not constitutional lawyers and they went
and I thought that the only thing that they could lay their hands upon
effectively was Hindu orthodoxy. Everybody wanted to have his fling
at that. I am here and I cannot go to England and so I wired off to
Mr. Ghuznavi to inform the Secretary of State and others concerned what
the real feeling of the orthodoxy is. Sir, T did not do anything wrong.
Mr. Ghuznavi is not untouchable yet and he is the only man who was
able to convey to the Secretary of State and to Parliament, through him,

and also to the British Premier and the Rritish FEmpire the exact view

of the situation, and, even now, I say, democracy may be a very good
is something which is not

thing. If vou believe in Mr. Wells, democracy 1
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particularly useful nowadays. There is a little book which has come out
very recently ‘‘After Democracy’’, and I would very strongly advise my
&lenc}s, wl.m go again to England, to read that book, before they saddle
us with this burden of a democracy which only means increasing taxation,
increasing trouble to my friend, the Honourable the Finance Member, to
Justify his taxation, and between these two both I am being ground and
ground that only life remaing and nothing else. 8ir, what I say is that
orthodox people have not been properly represented. I am very sorry
to observe that the British Government,—-and T put it very seriously and
a8 earnestly as I possibly can,—are swerving from the one safe position
and that is the religious neutrality with which they started their Empire
adventure sbout 150 years ago. It did not date from the Queen’s Pro-
clamation, but it dated from the Statutes towardg the close of the 18th
century. So long as you do not touch our religion—I do not care who
does it—so long as your Empire is based upon utter neutrality, you can
consider that it is based on a rock, but if that is shaken on the ground
that the lines of the religious and social demarcation are delicate and
on the grounds that certain persons clamour, under threat of fasting or
upon the ground that certain classes of the community have been tyrannized
and tyrannized, that does not go tc prove anvthing at all. There is nothing
to prove anything at all. Tf upon any of these grounds, you tread upon

the toes of our sacred religion, it would not do good for you, because that
religion .

An Honourable Member: Are you going to curse?

Qa]a« Bahadur @. Krishnamachariar: I am not going to curse. The
religion itsclf will curse. T am only uttering a warning that the religion,
the system for which it stands, has atood the test of time, when other
systems have come into existence, have grown up and they are gone.
Therefore, the first thing that I would very respectfully submit is a great
grievance from the great mass of orthodox people—we represent the largest
portion of the community including the masses: I say, do not touch upon
our religion; and it is to make that representation as forcibly as we can
that we wanted to have representation at the Round Table Conference; and
unfortunately I was not able to secure that representation. However, there:
is another matter upon which I wish tc touch: this ig the last thing and
I will not trouble the House very much further—and that is with reference
to the safeguard that would be given to us for non-interference with
religion. There are two things. The Governor General or the Governor
would have to give his sanction before introducing a Bill of that nature.
That provision now exists and so far within the last five or six years it has
not been verv much operative; but a more fantastic proposal is that .11
two-thirds Members of any Legislature helonging to the community require
that a measure of that nature should be introduced in the Council, tht‘an
the Council might discuss it. Analysing the position, it comes to t‘has.‘.
You do not eleet to anv Legislature Members upon the basis of communi-
ties and, in the case of Hindus, for instance, which sect of the Hindus is
going to represent the other sect? And so long as you have got so many
divisions and so long ak these divisions are based updn our sacred latws,
do Jong it is' absolutely impossible to rely upon the Leg’islaﬁuye' whiech, hov:t-
ever respantable it may be, was not constituted for that purpose. T am not
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talking disrespectfully of the Legislature. This Legislature and its sister
Legislatures in the Provinces have come into existence for certain secular
purposes and the qualifications of the Members were laid down with refer-
-ence to those secular purposes; and I say, and I repeat it as strongly as
I possibly can, such a Legislature is not competent to deal with the sacred
laws which we believe in—I do not want Mr. Jadhav to believe in them—
as based on revelation, and consequently no human hand ean touch it or
interfere with it. That is my last grievance about the way in which the

great mass of the community is being treated and I hope some day it will
reach somebcdy’s ears and I would get some relief.

Mr. 0. ¥. Grant: On a point of order, Sir. May 1, with your special
permission, make a personal explanation? I was unable to give, as
Members would have seen at the time, a reference ag the book I wished to

refer to reached me too lnte. It contains the reason for a certain statement
which I made . . . ..

Mr. Presidant (The Honourable Mr, R. K. Shanmukham Chetty): That
is not a matter for personal explanation.

Sir Oowasji Jehangir: Sir, I promise not to take advantage of the rules
and regulations of this House whereby every subject under the sun can
be discussed in this general discussion, which is really a continuation of
the genera] -discussion on the Budget.

1 am certain, there is not a gingle Member in.this House, including my
Honourabie friend. the Finance Member, who could not legitimately suggest
cuts in the Finance Bill to the advantage either of the poorer classes or of
commerce and industry. The point of greatest importance is not where
the cuts should be made, but to what extent, if any. Ag I have ga_id, the
Finance Member himsel could suggest where the cuts could lqglp;mstely
be made if the money was available; apd, thersfore, the question that
really arises on the discussion today is what us Ahe amoynt avaxlpble: .A?-
cording to the /Finange Member, ;the surplus:.is 42 lakhs. I think .it will
'be adwmittod that the Honourable the Finance Member has made & very
safe Budget. Notwithstanding my apprehensions as to whether he is going
1o get 18} exeres from income-tax, I still make .this assertion that it is
a safe Budget. He has allowed.something like £.6;00¢000 or sbout,g? ‘lakhs
of rupees fur War Debts; he has, .on the -other side, made a0 provision for
the Reperations that we ought o receive. He has admitted thet these are
possible savings which he will keep up his slseve for fimes of adversity
-during the .coming year. This is:like all good financiers, like all good bank
‘mansgers, who do keep something up their sleeve and .they have every
justifioation for doing.s0. But, in times of trouble and stress, we have also
-got to oonsider what is fair to.the people of the wcountry, and, therefore,
-even if it is not possible for the Finance Member to retrench .any further
‘immediately, I think he will .admit, or I trust lge mll,"that a ;cut.,laerg
‘and theve on this safety Budget will not be considered irresponsible; no
‘even if it were irresponsible, I yenture to suggest that until wehotr:) thll:
‘side are placed in a position of responsibility, it is really $oo l',l:%?t - ]u?:h
‘that we should immediately exhibit-that great sense of responsibliity w.

iti : the Budget is really in their hands and
an Opposition should feel when the go b il give
the destinies of the country lie on the vote that they will give.
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I do wish to bring another point to the attention of my Honourable
friend. Sir Abdur Rahim stated that this side of the House would not
be satisfiod until the Army Budget had been reduced to 40 crores. May
I point out that that 40 crores was not a figure arrived at at random: there
was some Justification for it. The British Army budget is today, I believe,
80 per cent. higher than it was a year before the war broke out. According
to that analogy, our Budget ought to be for 40 crores; it was in the vicinity
of 80 crores just before the War. Add even a little over 80 per cent.,
and you get 40 crores. What we ask is, why should the Indian military
expenditure be higher today than it is in England? If a 30 per cent.
increase is justified in England since the beginning of the War, why
should there be a higher percentage in India? 1 venture to say that I
can put up an argument that it should be lower than the increased per-
centage in Fngland. England’s army today is a very different fighting
machine to what it was before the War. Ours is not such a different
machine. Ours was always a fighting machine, ready to take the field.
England’s fighting machine, just before the War, was not ready to take
the field irumediately, and it was never intended to tauke the field. To-
day England’s fighting machine by this extra expenditure of 80 per cent.
is & much finer machine than it was before the war. Therefore, it might
be contended that if the extra expenditure in England is 80 per cent. it

should be less in India . . .. ..

Mr, F. E. James: May I interrupt the Honourable Member for one
minute? Hag he taken into account the fact that there is in addition the
Air Force Budget chargeable to the English Exchequer, whereas the
Military Budget here includes the Air Force Budget, and a naval defence

contribution.

Sir Cowasji Jehangir: T am not talking of the Navy, but I do contend
that our Air Force is nothing compared to the Air Force in England. Let
us have an Air Force in the same proportion as England’s Air Force, and’
then you can very well talk of excluding the eost of our Air Force from out
Army Budget. In fact, there was a complaint from some of my friends
that the Air Force should be increased. I do, therefore, maintain, Sir,
that the cost in India is out of proportion to the fighting machine we have
got. That point has to be impressed upon the Government from day to
day. There ie nobody here today, and I am sure there will be no body
here tomorrow when the reforms come in who will desire to see the effi-
ciency of the Army decreased by even one per cent., but the proposition
that we have to urge from year te vear is that we do not get a proper
return for the monies we spend, and the few arguments that I have placed”
before the House merely go to strengthen this impression and the impres-
sion in the country. T know very well that the Honourable the Finance
Member cannot immediately reduce the cost of the Army. We are grate--
ful for what he has done,—I mean a reduction of six crores in the last
few vears, and we are ready to admit that a great deal was due to his
persistent efforts.. But I do desire to impress upon the Treasury Benches
that our Ariny should not cost us more today than England’'s Armyv costs
England ss compared to figures before the War. There is no justification-
for it. ' Circumstances have not changed to such a great extemt as to.
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necessitate &n increase in our fighting machine. It cannot be eclaimed
that our fighting machine was not efficient before the War, and that it
was necessary to make it much more efficient today. I do desire that
Government should not only take these pointg into consideration,—that is-
merely repeating ad nauseam what we have said before,—bug I desire to
warn Government that we shall go on pressing these points until we are-
convinced that no further reductions can be made or should be made in
the interests of India . .

L)

R 3:(]3 Bahadur @G. Krishnamachariar: What about the Mesopotamia
epo

Sir Cowasjl Jehangir: I quite admit, I willingly admit, not only do
1 admit, but I would urge upon my friends the need to see that the

fighting machine in India is kept efficient, ready and always available for-
the necessities of the occasion . . . .

Mr. O. 0. Biswas: Outside India?

8ir Cowasji Jehangir: Do not be under the impression that now or in:
the future India will ever go in for the theories urged in certain quarters.
that India can do with a smaller fighting machine. We know we canngt
do without it, but we desire to see that that fighting machine shall be-
according to our requirements and no more.

Major Nawab Ahmad Nawaz Khan (Nominated : Non-Official
requirements for internal or external purposes?

8ir Oowasji Jehangir: As it was pointed out in England, it is for the-
defence of India, whether that defencc be internal or external.

Now, 8ir, I will descend from the sublime to the ridiculous, if I may
be allowed to, just for twe minutes. My friend, Mr. Ghuznavi, was
making certain remarks about the Committee over which I had the honour
to preside, and, so far as I understood him, he said that the Committee
had made a differentiation between the Superintendents of Post Offices
and Superintendents of Telegraph Offices. The point is a very simple one.
Whether an officer travels by first class or second class is determined by
the limit of his salary. We found that certain officers in the Posts and
Telegraphs were being given special facilities to travel by first class
although the limit of their salary did not justify it. We recommended
that economy should immediately be effected and those officers should not
be allowed to travel first class. I believe that that recommendation will
meet with the wholehearted support of this House and, if inefficiency has
resulted from that recommendation, the fault is not the Committee’s, but
the fault is of the controlling officers, and if officers are reluctant to tour,
as they ought to, because they are not allowed to travel first class, the
responsibility is that of the Department, and, as a matter of fact, unless
I get better proofs than the bare statement of my friend, Mr. Ghusnavi,
I am reluctant to believe that officers tour less or not sufficiently, because
they have been made tc travel second class. Now, B8ir, as far as the
Committee is concerned, let Honourable Members clearly understand that
the recommendations made were quite specific. Superintendents of Post
Offices and officers of corresponding status on the Telegraph side, hoth
Engincering and Traffic, were to lose their special classification as first

): Are your-
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class officers. There was no distinction made, and I am given to under-
stand that that recommendation has been carried out by Government, and
the statement by my friend, Mr. Ghuznavi, is not correct. I am given
to understand that Superintendents of Telegraph Offices are nearly always
ofticers of the second division of the Superior Traffic Branch or Deputy
Superintendents in charge, and the pay of these officers is similar to that
of Superintendents of Iost Offices, and all alike are now classed as second
class officers for the purposes of travelling allowance. There may be just
-one or two officers who are a class by themselves and who may not have
been included, but the recommendations of the Committee never intended
that they should be included. T have nothing more to say.

8ir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, after three days’ debate in which most of the points, which
Honourable Members on this side had to bring forward, have been amply
discussed. T do not propose to detain the House for manv minutes,
particularly in view of the fact that I do not wish to repeat what I stated
in the course of my speech on the General Budget. I wish merely to
supplement a few facts more germane to the discussion in hand.

We have passed the Budget. We are now at the threshold of the
taxation proposals. The question that arises in my mind, and I have no
doubt that it must be present in the minds of many of my diriends, is
whether the replica of the taxation Bill of lust year is justifiable this vear.
Following what the Honourable Members said in the course of the general
debate, Members on this side of the House are not satified that the
Finance Member has made out a prima facie case for his taxation proposals
which would repeat the taxation Act of last vear, and, to that extent, T feel
certain that -Members occupying the Popular Benches would concert a plan
to thwart the action of the Finance Member. To what extent we shall
succeed we know mnot. but that a serious effort must be made for the
purpose of cytting down a reasonable proportion of the taxation proposed
by the .Finance Bill admits of no doubt. Honourable Members have
pointed out various soyrces of contingent income of which no account is
taken in the Budget, .and .my Honourable friend, Sir Cowasji Jehangir,
has refreshed the memery of this.House by pointing out that no less than
Rs. 80 lakhs have been set apart for the payment of the War Debt taking
no accqunt of the reparation payment due to India. '

As regards the military. expenditure, Honourable Members on this side,
and T am glad many occupants on the other side, are convinced that the
cuts that have been made and the retrenchments effected are inadequate.
‘T submit thgt my Honourable friend, Mr. Ghuznavi, has rightly pointed
out, quoting the language of Sir Walter Layton, in his minute appended
to the report of the. Simon Commission, that in no country of the world did
the military expendifyre amount to as much as .62} per cent. of the
revenues of -that couyntrv. May I add that even in the expert Committee
known .as the Brussels Economic Conference in which India and the India
Office were represented, it was laid down as the unanimous opinion of that
Conference that any country that spends more than 20 per cent. of its
revenue . upen jts defence is riding for a fall. Taking that point of view,
it .seems .to me that. the military expenditure requires not only retrench-
ment, but requires a complete overhaul of policy without which no sub-
stantial .reduction. can be effected. .
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As regards civil expenditure, all our friends on this side have done their
very best, subject to the constitutional limitations which were ever present
tc them, to make reductions and retrenchments. But here, again, what
we want is a complete change of policy or the orientation of a new policy
in which India should be able and be free to devise her military and civil
expenditure according to her necessities and her needs.

Turning to the taxation proposals of the Finance Member, I was led
to compare the proposals which he has laid before this House with the
proposals of the Chancellor of the Exchequer, and those Honourable
Members who are curious to compare the English Budget with the Indian
Budget would find a very instructive page in this Volume, the Statesman’s
Year Book. Comparing the two, I find how curiously the Indian Budget
seems to be a verbatim copy of the English Budget. Sir, the British are
ruling India, and I should not be surprised it the Finance Member of the
Indian Government takes his cue from the Chancellor of the British
Fxchequer regarding the heads of revenue and expenditure which he thinks
appropriate for this country. May I ask him also to cast his eyes casually
to the farther East and sec whether that country also imitates the example
of the United Kingdom? Turning a few pages over, I find in this very
book a financial statement of the neighbouring Republic of France. Com-
paring the two, T see a strange contrast between the heads of revenue
in that country and in England. Now, the reason why I have drawn atten-
tion to these facts is this. England is not India. F¥ngland is a centralised
industrial country, while India is at the present moment at the threshold
of an industrial life, and all taxation must not"only take the view of what
taxes you wish to impose, but also take account of how those taxes will
affect the objective you have in view. Now, we are all agreed that so
far as this country is concerned, its purchasing power is at the minimum
and, in order to increase the purchasing power, we have to industrialise
agriculture and develop our industrics. TIf. therefore, your taxation pro-
posals cut across the growing nascent industries of this counmtry, then you
are offending against the fundamental principle upon which your taxation
proposals should be based. We, therefore, say, as my Honourable friend,
Sir Abdur Rahim, has pointed out, that your proposals to tax machinery
and raw cotton imported intc this countrv are on that ground indefensible.
(Mr. H. P. Mody: ‘‘Hear, hear.”’) TFuriher, we have been confronted
with the epidemic of deficits in the Railwav Department, in the Posts
and Telegraphs Department and in all the spending Departments of the
Government. I was reading a cable which came to this country from
overseas in which it was stated that it was proposed in the United
Kingdom to separate all the commercial departments from the administra-
tive departments and that it was further proposed to reduce the freights
and fares of the railways in order to make them more popular and more
paying. Now, the policy of the Government of India for several years
hag been,—there is a deficit of so many crores in the railways, therefore
roise the freights. But may I ask that there is the other alternative
which the Government of India might have tried with perhaps greater
advantage, namely,—there is a deficit of eight crores or nine crores, let
us reduce the freight. Applying the same argument to the Posts and
Telegraphs, perhaps the same panacea might also resulf in the balancing
of the Posts and Telegraphs Budget. For the last 12 years, the policy of
the Government. of India,. to my knowledge, has been, whenever there is

a deficit, raise the freights and the fares and the postal rates. About ten
‘ D
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years back, we were told that the postal rates were being inoreased for
the purpose of increasing the number of village post offices. Some of my:
Honourable friends, who occupy these Benches, may remember the promise
made. Today we have been told that the village post offices are no longer .
a paying proposition and the money that has been raised from the tax-
payers in the form of postage has gone to increase the salary of the peons
and overseers and the rest. My Honourable friend, Mr. Joehi, is staring
at me, but may I point out to him that the other day, when he pleaded
for the increase in the emoluments of the various labouring classes, he
had fallen into & very serious mistake. He said that India bas teken
part in the International Labour Conference and Bureau and had subscribed
to the Washington Convention. He might have also cast an eye upon
the efficiency and the output of the Indian labourer as compared with
the efficiency snd the output of the labourer in Japan, Germany or England
and then compared the wages of the two countries. It is all very well to
pull one way, but also consider that there is the other side of the picture
which is also well worthy of examination. If I were in the place of the
Honourable the Finance Member, the first thing I would commit India
to is a five year plan, an intensive plan for the industrialisation of the
country end for the mntensive production of wealth, thereby raising the
purchasing power of the people and producing more wealth in the country
and that would be a very right thing for the Honourable the Finance
Member to do. The Finance Member is perhaps thinking with me on that
point, but is conscious of his helplessness.

Some years ago, I came across an extremely picturesque and piquant
note written by Lord Curzon, when he was Viceroy of India, on depart-
mentalism, and there he complained that one Honourable Member ran
his Department and the other Honourable Members had not even a chance
of peeping into the arcana of his office, even through the key hole. That
is the water tight compartmental system under which the Government of
India at present work and it may be for that reason that the Government
of India is not so efficient as it might be if there was a real collective
responsibility of the character we have alwdys been insisting upon.
Honourable Members on this side of the House, during the last few days,
have been complaining of the staggering outflow of gold from this country.
My friend, Mr. Kyaw Myint, this morning pointed out that whether you
regard it as a commodity or a precious metal, the outflow of gold, unchecked
and uncontrolled by the Government, is indefensible. T look upon the
storage of gold in this country as & currency metal, as the ultimate
currency of almost all countries of the world, having a readily convertible
value and, therefore, next door to currency. In that light I deprecate the
outflow of gold and, it is in that light, I say, as Mr. Ghuznavi bas just
now pointed out, even the country overflowing with gold has recently
placed an embargo upon the export of that metal. Other countries have
placed & similar embargo before and I do not see why the Government of
India sbould be reluctant to place an embargo upon the outflow of gold,
seeing that no Jess than 107 crores of rupees have already gone out of the
country, and seaing further that the Honourable the Finance Member has
already edmitted on a previous ocession that a quantity of the imports
have bewn purchased at the expemse of the gold which was the people’s
reserve. T, therefore, submit that the Finance Member should certainly
have earried out the suggestions made from this side of the House in his
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taxation proposals. It is not yet too late. I remember that in the first
Assembly when the then Finance Member was subjected to a volley of
criticism from this side, he immediately approached Leaders and said:
**Let us now sit down and revise our taxation proposals.’’ A sort of informal
Select Committee sat in which the taxation proposals were examined and
revised. I do not think 1t is too late for the Honourable the Finance
Member to follow the example of his distinguished predecessor. We are
prepared to help the Finance Member to tide over his difficulty, much as
we may regret the narrow vision of the Finance Member which seems
merely to point to one fact and one fact only, regardless of other factors
in the situation, namely, ‘I wish to balance my Budget and damn the
rest.’”” Now, I submit, that is the narrow view of departmentalisrn which
we deprecate and I would ask the Honourable the Finance Member to
take some of us into confidence and see whether we cannot thresh out a
reasonable proposal in which the immediate needs of the Government
would be reconciled with the necessity of the people. There is one word
more and I have done. For the last two years and more, we have been
subjected to a series of taxation and we have been told that this tax is a
very good one, or at any rate is justifiable, because it is a tax which is
levied also in the United Kingdom. Members on this side of the House
wish once more to emphasize what they have said before that whst may
be right in England is not necessarily right in this country and that we
want the principle of taxation to be enunciated with a peculiar and parti-
cular reference to the system of life in this country and the development
which this country needs and the condition of the people and the object
which we have in view, of promoting trade, industries and commerce of
this country, upon which the taxation proposals of the Honourable the
Finance Member fall unequally and heavily.

8everal Honourable Members: I move that the question be now put.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
‘Chair is prepared to accept the closure if it is the pleasure of the House
that the question be now put. In view of the fact that it is a late hour
in the day and that the House would like to listen to the reply of the
Honourable the Finance Member, the Chair would ask the Finance Member
to reply to the debate the first thing tomorrow morning. The question is
that the question be now put.

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thursdav. the
‘16th March, 1988
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